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Item No.6         (Court No. 2)  

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

(By Video Conferencing) 

Original Application No.315/2022 

Saurabh Dev Pandey   Applicant 

Versus 

Stateof M.P. & Ors   Respondent 

Date of hearing: 09.05.2022 

 CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
 HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Application is registered based on a complaint received by Email 

ORDER 

1. The prayer in the present letter petition sent by Dr. Saurabh Dev

Pandey resident of 180/40, Thana Road, Bedhan, District Singrauli is for 

cancellation of allotment of Suliayari Coal Block has been allotted to 

Andhra Pradesh Mineral Development Corporation (APMDC) at Singrauli. 

2. The applicant has averred that Suliayari Coal Block has been

allotted to Andhra Pradesh Mineral Development Corporation (APMDC) at 

Singrauli which has been reported to be 22nd most polluted area in the 

World.  Establishment of Suliayari Coal Block will damage the 

agricultural lands of the applicant and many other farmers apart from 

damaging big land area of natural dense forest.  About 20 lakh trees will 

be cut on the border of Suliayari Coal Block.  These areas are adjoining 

dense forest of Chhattisgarh which is rich habitat of hundreds of wild 

elephants and also an elephant corridor is proposed since many decades.  

The allotment may be cancelled in view of preventing damage to property 

and environment.      

ANNEXURE-R1
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3. In view of the serious allegations made in the present letter

petition, we consider it appropriate to have a factual and action taken 

report from a Joint Committee comprising of representative of Regional 

Office of MoEF&CC, Bhopal, Ministry of Coal, Government of India, PCCF 

(HOF), State of Madhya Pradesh, SEIAA, State of Madhya Pradesh, State 

PCB and Collector, Singrauli  and direct the same to verify the factual 

position, look into the grievances of the applicants and take remedial 

action in accordance with law by following due process within one month 

from the date of receipt of a copy of this order. State PCB will be the 

nodal agency for co-ordination and compliance. Factual and action taken 

report may be furnished within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.   

List the matter for further consideration on 04.08.2022. 

A copy of this order, along with a copy of the complaint, be 

forwarded to the Regional Office of MoEF&CC, Bhopal, Ministry of Coal, 

Government of India, PCCF (HOF), State of Madhya Pradesh, SEIAA, 

State of Madhya Pradesh, State PCB and Collector, Singrauli  by e-mail 

for compliance. 

Arun Kumar Tyagi, JM 

Dr.Afroz Ahmad, EM 
May 9, 2022 
Original Application No. 315/2022 
AG 
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REPORT OF THE JOINT COMMITTEE 

IN COMPLIANCE WITH THE HON’BLE 

NATIONAL GREEN TRIBUNAL ORDER 

DATED 09-05-2022  

IN  O.A. 315 / 2022  (SAURABH DEV 

PANDEY VS. STATE OF MP & ORS.)  

ANNEXURE-R2
207



REPORT OF THE JOINT COMMITTEE  CONSTITUTED BY HON. 

NGT VIDE  ORDER DATED 09-05-2022 IN OA 315/2022 

(SAURABH DEV PANDEY VS. STATE OF MP AND ORS.)  

INDEX 

S. No. Details of Enclosures Page No. 

1. Report of Joint Committee 1-8

2 Enclosure 1: Google Earth Screenshot of Suliyari Mine & CEPI Area 

of Singrauli 

9 

3. Enclosure 2 :  Copy of the EC dated 12-4-21 to APMDC Suliyari 

Mine 

10-24

4. Enclosure 3:  Copy of the consent dated 19-12-21 granted by 

MPPCB 

25-31

5. Enclosure 4 : Copy of the Final Approval/ Stage II Clearance dated 

15-06-21 for diversion of 259.239 hectare of forest land

32-35

6. Enclosure 5 : Details of tress in revenue land & rehabilitation area 36 

7. Enclosure 6:  Copy of the approval dated 16-09-19 of Wildlife 

Conservation Plan 

37-47

8. Site Photographs 48-53

208



Page 1 of 8 

REPORT OF THE JOINT COMMITTEE  CONSTITUTED BY HON. 

NGT VIDE ORDER DATED 09-05-2022 IN OA 315/2022 

(SAURABH DEV PANDEY VS. STATE OF MP AND ORS.)  

1.0 Background : 

1.1 Shri Sourabh Dev Pandey, resident of 180/40, Thana Road, 

Baidhan, district Singrauli (MP) had sent an e- mail dated 

10/03/2022 to the Registrar General of the NGT, addressing 

to the Hon. Chairperson of the NGT that, the Singrauli 

district of MP is endowed with mineral wealth, but the air 

quality of the area is toxic to the citizens, and the area has 

been declared as Critically Polluted Area; in such a situation 

Singrauli is being further cursed  by allotting the Suliyari 

Coal Block to Andhra Pradesh Mineral Development 

Corporation (APMDC); this coal block will not only deprive 

many farmers of their agriculture land but will also be a 

cause of cutting of around 20 lacs trees of the natural forest; 

it has also been alleged that the coal adjoins the State of UP 

and Chhattisgarh and hundreds of elephants that reside and 

move in these jungles; that an elephant corridor was earlier 

proposed in this area but that project has also been shelved; 

that APMDC has produced falsified documents to mislead 

the Central Government so that the permission for felling of 

the tress can be obtained easily. He has also alleged that the 

Suliyari Coal Block allotment shall be cancelled forthwith for 

the conservation of environment and public good. The 

complainant has attached with his complaint two news 

paper cuttings in which the allegations as mentioned above 

have been published. 
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1.2 Hon. NGT admitted the complaint of Shri Pandey as OA 315 

of 2022 and vide its order dated 9-5-2022 was pleased to 

order that :  

“In view of the serious allegations made in the present letter 
petition, we consider it appropriate to have a factual and 
action taken report from a Joint Committee comprising of 
representative of Regional office of MoEF&CC, Bhopal, 
Ministry of Coal, Government of India, PCCF (HOF), State of 
Madhya Pradesh, SEIAA, State of Madhya Pradesh, state PCB 
and Collector, Singrauli and, direct the same to verify the 
factual position, look into the grievances of the applicants and 
take remedial action in accordance with law by following due 
process within one month from the date of receipt of a copy of 
this order. State PCB will be the nodal agency for co-ordination 
and compliance. Factual and action taken report may be 
furnished within two months by e-mail at judicial-ngt@gov.in  
preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF.” 

1.3 In compliance of the order of Hon. NGT, a committee 

comprising of the following officers visited the site of the 

Suliyari Coal Block on 05-07-2022: 

S.No.  Name of the Officer Designation Department 

1. Shri Sunil Agarwal PCCF (CAMPA) Forest 
Department 
GoMP 

2. Shri Anandji Prasad Advisor 
(Project) 

Ministry of 

Coal, GoI 

3. Shri Anil Kumar  

Sharma 

Member MP-SEIAA,  

4. Shri V.B. Meena Scientist, C MoEF&CC, 
I.R.O. Bhopal 

5. Shri Akash Singh SDM, Sarai Representing 
Collector, 
Singrauli 

6. Shri H.K. Sharma Zonal Officer MPPCB, 
Jabalpur 

 

 

210



Page 3 of 8 

 

1.4    Collector, Singrauli could not join the committee because of 

 his engagements in the local municipal and panchayat 

elections.  Other officials Shri Madhu V. Raj, DFO Singrauli 

& Shri Mukesh Shrivastav, Regional officer, MPPCB, 

Singrauli were also present during the inspection. On behalf 

of the APMDC mine management, Shri A. Lakashmana Rao, 

GM Coal, Shri Bachcha Prasad Cluster Head Singrauli  from 

the side of mine development organisation M/s Adani 

Enterprises Ltd, and others were present. The petitioner Mr. 

Pandey was informed well in advance through e-mail about 

the proposed visit. He was also contacted on his available 

mobile number, on 4th July and 5th too, which was found 

switched off and no telephonic contact could be made. He 

himself had not tried to revert to the e-mail intimation, 

thereby indicating his unwillingness to participate in the 

inspection. 

2.0 About Suliyari Mine : 

2.1 The Suliyari Mine is situated in the Sarai Tehsil of the 

Singrauli district. The mine is situated on the Suliyari- 

Dongri Road, which passes through the mine lease area, and 

is proposed to be shifted in due course of time. Mine co-

ordinates are – 

Latitude: 23055’ 30.23” N to 23058’17.12” N and 

Longitude: 82018’ 46.09” E to 82020’ 51.08” E.  

The mine is not situated in the designated Critically Polluted 

Area of Singrauli, the road distance is approximately 65-70 

km while the aerial distance is approximately 30 km. An 

indicative google earth screenshot is placed as ENCLOSURE 

1. 
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2.2 The forest area diverted for this mine neither comes under 

any National Park nor in any Wildlife Sanctuary.  Mine area 

is away from Eco Sensitive Zone of Sanjay Tiger Reserve.  

2.3 The mine lease area is 1298 hectares and it falls in 9 

villages, namely Amadand, Amraikhoh,Bajaudi, Dhirauli, 

Jhalari, Majhaulipath and Seerswah.  

2.4 The mine of the Andhra Pradesh Mineral Development 

Corporation (APMDC) has been granted Environmental 

Clearance (EC) as per the provisions of the EIA Notification, 

2006 by MoEF&CC on 12-04-21, for a capacity of 5 MTPA. A 

copy of the EC is placed as ENCLOSURE 2. The mine has 

been granted CTO by the MPPCB, presently for the mining in 

95 hectares of the land which is valid till 31-07-2022, a copy 

of which is placed as ENCLOSURE 3. 

2.5 As per the EC, the land use details of the mine are as under:  

S.No. Land Use Within ML 

Area 

Outside 

ML Area 

Total 

1. Agriculture Land 251.860 - 251.860 

2. Forest Land 259.239 - 259.239 

3. Waste Land 396.720 - 396.720 

4. Grazing land 0.00 - 0.00 

5. Surface Water Bodies 46.060 - 46.060 

6. Settlements 51.990 - 51.990 

7. Others (Barren Tenancy Land) 292.131 - 292.131 

Old Excavation Area(East Quarry) - - - 

Old Excavation Area(West 

Quarry) 

- - - 

Old OB Dumps - - - 

Road & Mine Infrastructure - - - 

R & R Colony (Proposed) - 118.5 118.5 

Staff Colony (Proposed) - 5.0 5.0 

Green Belt - - - 

Balance Area - - - 

Total Project Area 1298.000 123.5 1421.5 
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3.0 Forest Area & Trees : 

3.1 The forest cover which falls in the mining lease area of the 

APMDC Suliyari mine is 259.239 hectares, which includes  

226.349 hectares of forest area and 32.89 hectares of 

revenue forest. Out of this, 156.68 hectares is protected 

forest area while 69.669 hectares is reserve forest. 

3.2  The final approval / stage II clearance for the diversion of 

259.239 hectares of the forest land for Suliyari Open Cast 

Coal mining in favour of APMDC has been granted by 

MoEF&CC on 15-06-2021, a copy of which has been placed 

as ENCLOSURE 4. 

3.3 Unlike mentioned in the letter complaint, the no. of tress 

that have been recorded in the records of the forest 

department as well as the revenue department are as under: 

Land Details Area (Hectares) No. of Trees 

Forest Land 226.349 15710 

Revenue Forest 32.89 458 

Revenue Area Privately Owned 

land 

19191 

Government Land 13101 

TOTAL:  48460 

Apart from the above count, few pollarded trees are also 

available in the forest area, which is approximately 2000-

2500 in numbers. The details of the tress in revenue land 

and rehabilitation area are placed as ENCLOSURE 5. 

3.4 Felling of the trees after Stage II diversion of the forest land, 

has been started and around 7900 tress have been fallen. 

Approximately an area of 89 hectares of forest land and 

32.89 hectares of revenue forest land has already been 
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handed over to the project proponent. During the forest 

inspection, the reserve forest density has been found to be 

better than the protected forest density. A few patches of 

diverted forest land is having moderate dense forest while 

most of the forest area is found to be open forest. 

3.5 Project Proponent has made available equivalent non forest 

land for the compensatory afforestation. In addition to this,  

a sum of Rs. 9,93,51,319  has also been deposited in CAMPA 

account for undertaking plantation work. The area 

preparation work like fencing of area, pit digging etc for 

plantation has been started and plantation will be done in 

July, 2022.  

3.6 Thus, the notion of the complainant that trees, numbering 

20 lacs will be fallen and cut, was not found to be correct 

during the inspection by the team and has been found to be 

highly exaggerated. 

 

4 Elephant Movement and Corridor : 

4.1  It is respectfully submitted that the working plan for this 

 area was prepared way back in 2008. At that point in time, 

 there would have been elephant movement in the area and 

 provision had been made in the plan for conserving the 

 elephant corridor.  

4.2    However no movement of the elephant in the area has been 

 noticed for the last 12-15 years by the forest department. 

 During inspection, the senior and aged villagers have 

 reported that they have also not seen or heard of the 

 elephant movement in the nearby areas for last many years. 

4.3    A new working plan for this region is under preparation and 

 the contention of the complainant that the project of the 
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 elephant has been shelved (ठ�डे ब�ते म
 डाल 
दया) is 

 misconceived and unfounded. 

4.5    To mitigate the adverse effects of this mine on elephants, a 

 Wildlife Management Plan has been prepared and this 

 wildlife management plan is duly approved by Chief Wildlife 

 Warden of Madhya Pradesh. A copy of approval dated 16-9-

 19 is enclosed as ENCLOSURE 6. User agency has 

 deposited an amount of  Rs. 31.05 Cr. in CAMPA fund for 

 implementation of this  management plan. 

 

5. Conclusion: 

5.1    Based on the inspection by the joint committee, following 

 conclusions are drawn, which are as under: 

 

 The Suliyari Open Cast coal mine of the APMDC has been 

granted EC by MoEF&CC, Forest Clearance Stage II by 

MoEF&CC, CTO by MPPCB. 

 

 The mine is situated far away from the designated CEPI area 

of the Singrauli Critically Polluted Area (now severely polluted 

area). 

 

 The number of tree felling and destruction of thick and dense 

forest were found to be unfounded and misconceived. As 

complained that 20 lac numbers of tress will be destroyed, the 

tree feeling number is only around 50,000, against which 

compensatory plantation @ 1000 numbers per hectares will be 

undertaken in an area of approximately 259 hectares. Also 

mine management will plant trees within reclaimed mining 

lease area of 704 hectares approximately. 
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 Elephant movement in the area has not been noticed for the 

last 12-15 years. Hence there seems to be no perceivable 

threat to the “Elephant Corridor”. Also a Wildlife Management 

Plan amounting to Rs 31.05 Cr has been approved by Chief 

Wildlife Warden, which is being implemented. 

 

 Report is being submitted for the kind perusal of Hon. NGT in compliance 

of its order dated 09-05-2022. Photographs as taken during the visit are 

also enclosed. 

 

                           

(Anandji Prasad) 
Advisor (Project) 

Ministry of Coal, GoI 
 

 

 

 

(Anil  Kumar Sharma) 
Member 

MP-SEIAA 
 
 

 

(Sunil Agarwal) 
PCCF (CAMPA) 

Forest Department 
GoMP 

 

 
(H.K. Sharma) 
Zonal Officer 

MPPCB, Jabalpur 

(V.B. Meena) 
Scientist, C, Regional 

Office, MoEF&CC, 
Bhopal 

(Akash Singh)  
SDM, Tehsil Sarai 

Representing Collector, 
Singrauli 
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To 

No. J-11015/35/2018-IA.II (M) 
Govemmeot of Inclia 

Ministry of Environment, Forest and Climate Change 
Impact Assessment Division 

***** 

The Executive Director 

Indira ParyavaranBhawan, 
Jorbagh Road, N Delhi -3 

Email: lk.bokolia@nic.in Tel: 01124695363 

Dated: 12th April, 2021 

M/s The Andhra Pradesh Mineral Development Corporation Limited 
295/1 D, 100 Feet Tadigadapa to Anikepadu Road, 
Kanur, Vijayawada- 521137 (Andhra Pradesh) 
Email: info(a),apmdc.ap.gov.in; anantaneni.l@gmail.com 

Sub: Suliyari Coal Mining Project of 5.0 MTPA of M/s Andhra Pradesh Mineral 
Development Corporation Limited in mine lease area of 1298 ha located in Singrauli 
Coalfields, Tehsil Sarai, District SingrauU (Madhya Pradesh) - For Environmental 
Clearance - reg. 

Sir, 

This has reference to your online proposal No. IA/MP/CMIN/73904/2018 dated 6th April, 2020, 
submitted to this Ministry for grant of Environmental Clearance (EC) in terms of the provisions of 
the Environment Impact Assessment (BIA) Notification, 2006 under the Environment (Protection) 
Act, 1986 for Suliyari CoaJ Mining Project of 5.0 MTP A of Mis Andhra Pradesh Mineral 
Development Corporation Limited in mine lease area of 1298 ha located in Singrauli Coalfields, 
Tehsil Sarai, District Singrauli (Madhya Pradesh). 

2. The project/activity is covered under category 'A' of item l(a) 'Mining of Minerals' the 
ScbeduJe to the EIA Notification. 2006 

3. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 51st 
meeting held on 5th December, 2019, 54th EAC held on 17th April, 2020 and 56th EAC meeting 
held on 20th June, 2020. The details of the project, as per the documents submitted by the project 
proponent. and also as informed during the meeting, are reported to be as under: -

(i) The project area is covered under Survey of India Topo Sheet No. 64 1/5 and is bounded by 
the geographical coordinates ranging from latitudes 23°55'30.23 "N to 23 °58' l 7 .12"N and 
longitudes 82°18'46.09"E to 82°20'51.0S"E. 

(i i) Coal linkage of the project is proposed for sale of coal to be used by end use plants (viz. 
thermal Power plants). 

(iii) Joint venture cartel - Not Applicable 

Page 1 of 15 

A. Any Specific Information (as required)  Uploaded in XGN on 06/07/2021 15:29:39 from IP No: 163.116.205.114.
B. 134529-Suliyari Opencast Coal Mines Project ( APMDC) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE. 10
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(iv) Project does not fall in the Critically Polluted Area (CPA), where the MoEF&CC's vide its 
OM dated 13th January, 2010 bas imposed moratorium on grant of environment clearance. 

(v) Employment generation: employment to 1157 persons will be provided from the proj ect. 

(vi) The project is reported to be beneficial in terms of the following: (a) Employment 
generation (b) Revenue generation to the Govt. ( c) Meet the rising demand of coal for power 

generation (d) Peripheral development, CSR and CER activities 

(vii) Total mining lease area as per block allotment is 1298 ha. Mining Plan (Including 
Progressive Mine Closure Plan) has been approved by the Ministry of Coal on 08.07.2019. 

(viii) The land usage pattern of the pr~ject is as follows: 
Pre-mining land use details (Area in Ha) 

Within ML Outside ML 
S. No. Land Use Total 

Area Area 

1 Agricultural Land 251.860 - 251.860 

2 Forest Land 259.239 - 259.239 

3 Wasteland 396.720 - 396.720 

4 Grazing Land 0.000 - 0.000 

5 Surface Water Bodies 46.060 - 46.060 

6 Settlements 51.990 - 51.990 

7 Others (Barren Tenancy Land) 292.131 - 292.131 

Old Excavation Area (East Quarry) - - -

Old Excavation Area (West Quarry) - - -

Old OB Dumps - - -

Roads & Mine Infrastructure - - -

R & R Colony (proposed) - 118 .. 500 118.500 

Staff Colony (proposed) - 5.000 5.000 

Green Belt - - -

Balance Area - - -

Total Project Area = 1298.000 123.500 1421.500 

Post Mining 

s. 
Land use (ha) 

Land use Plantati Water Public 
No. Undisturbed Total 

on Body Use 

] External OB Dump - - - - 0 

2 Top Soil Dump - - - - 0 

3 Excavation - - - -

Void 13.778 160.070 - - 173.848 

A. Any Specific Information (as required)  Uploaded in XGN on 06/07/2021 15:29:39 from IP No: 163.116.205.114.
B. 134529-Suliyari Opencast Coal Mines Project ( APMDC) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE. 11

219



Backfilled area 638.209 107.979 251.860 - 998.048 

4 Roads - - 23.069 - 23.069 

5 Built-up Area - - 0.697 - 0.697 

6 Green Bell - - - - 0.000 

7 Undisturbed Area 52.643 - - 102.338 

Safety Zone I 
8 - - - - 78.864 

Rationaljzation Area 

Diversion I Below 
9 - 23.474 - - 23.474 

River / Nala / Canal 

10 Water Body - - - - 268.049 

11 Staff Colony - - - -
Total Area 704.63 291.523 301.847 0 1298 

(ix) Total geological reserve reported in the mine lease area is 142.36 MT with 113.08 MT 
rnineable reserve. Out of total mineable reserve of 113.08 MT, 107.43 MT are available for 
extraction. Percent of extraction is 95%. 

(x) 13 seams with thickness ranging from 0.5 m - 5.82 mare workable. Grade of coal is 07, 
stripping ratio 7.29 m3 per tonne of coal, while gradient is 1 to 5°. 

(xi) Method of mining operations envisages by Open cast (Surface miner for coal extraction) 
method 

(xii) Life of mine is 22 years. 

(xiii) The project has l (temporary) external OB dump in an area of 59.56 ha with 74 m height 
and 146.59 Mm3 of OB. The only external OB Dump shall be re-handled and backfilled during 6th 

to 11 th year of mining. The OB from the current mining operations shall be backfilled from 4th year 
onwards. 1 internal OB (backfilled area) in an area of 998.015 ha with 783.28 Mm3 of OB is 
envisaged in the project. 

(xiv) Total quarry area is 1171.896 ha out of which backfilling will be done in 998.015 ha while 
final mine void will be created in an area of 173.881 ha with a depth of 170 m. Backfilled quarry 
area of (638.209 ha) and upper benches of mine void (13.778 ha) shall be reclrumed with 
plantation. Final mine void (160.070 ha) and lower benches of backfilled area (107.979 ha) will be 
converted to water body. 

(xv) Transportation of coal has been proposed by road in mine pit head, from surface to siding 
by road and from siding by rail. 

(xvi) Reclamation Plan in an area of 704.630 ha., comprising of 638.209 ha of backfilled area 
(internal dump). In addition to this, an area of 52.643 ha, included in the safety 
zone/rationalization area, bas also been proposed for green belt development. 

(xvii) 259.239 ha of forest land has been reported to be involved in the project. Application for 
diversion of forest for non-forestry purposes has been applied vide proposal no. 
FP/MP/MlN/28619/2017 dated 21.08.2017. Approval under the Forest (Conservation) Act, 1980 

)J~ 

Page 3 of 15 

A. Any Specific Information (as required)  Uploaded in XGN on 06/07/2021 15:29:39 from IP No: 163.116.205.114.
B. 134529-Suliyari Opencast Coal Mines Project ( APMDC) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE. 12

220



for diversion of 259.239 ha of forest land for non-forestry purposes is under process. Stage - 1 FC 
proposal has been recommended by DFO, Singrauli to CCF, Rewa on 20.11.2019. 

(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reported with 
10 km boundary of the project except San jay Gandhi Tiger Reserve ESZ boundary wherein the 
project is at about 7.8 kms from ESZ boundary. 

(xix) The ground water level has been reported to be varying between 9.76 m to 13.60 m during 
pre-monsoon and between 6.51 m to 9.41 m during post-monsoon. Total water requirement for the 
project is 3780 KLD (Avg.) & 4695 KLD (peak). 

(xx) Application for obtaining the approval of the Central Ground Water Authority for dewater 
mine water for industrial usage has been submitted on 26th April, 20 l 9. 

(xxi) Public bearing for the project of 5 MTPA capacity in an area of 1298 ha was conducted on 
30.08.2019 at Playground of Govt. High School, Majhaulipath (core zone). Major issues raised in 
the public hearing inc1ude (1) Land Acquisition and R&R (2) Employment to locals (3) Plantation, 
Green belt development. (4) Compensatory Afforestation (5) Cons. of bio-diversity (6) Wildlife 
conservation (7) Air Pollution. Appropriate action to address the issues raised in the Public 
Hearing is proposed to be taken up. 

(xxii) Hurdul nalla is flowing inside the boundary of lease. The nallah will be diverted in 
consultation with the Water Resource Department of the State Government. 

(xxiii) No court cases, violation cases are pending against the project of the PP. 

(xxiv) The project involves 1386 project affected families. R&R of the P APs will be done as per 
LARR 2013. 

(xxv) Total cost of the project is Rs. 85427 lakhs. Cost of production is Rs. 1650/- per tonne, 
CSR cost is Rs. 5 per tonne, R&R cost is Rs 150 crores (approx.). Environment Management Cost 
is Rs. 1.65 crores (capital) and 1.0 crore (recurring). 

4. The proposal was considered by the sectoral Expert Appraisal Committee (EAC) in its 56th 
EAC meeting held on b◊th June, 2020 & 9th meeting held on 26th February, 2021 and 
recommended for grant of Environment Clearance. Based on recommendations of the EAC, the 
Ministry of Environment, Forest and Climate Change hereby accords approval for Suliyari Coal 
Mining Project of 5.0 MTPA of Mis Andhra Pradesh Mineral Development Corporation Limited 
in mine lease area of 1298 ha located in Singrauli Coalfields, Tehsil Sarai, District Singrauli 
(Madhya Pradesh) for life of the mine or 30 years whichever is earlier, under the provisions of 
Environment Impact Assessment Notification, 2006 and subsequent amendments/circulars thereto 
subject to the compliance of the following terms & conditions / specific conditions for 
environmental safeguards as stated below:-

(i) The project proponent shall obtain Consent to Establish/Operate from the State Pollution 
Control Boards for the proposed peak capacity of 5 MTPA (Peak) prior to commencement 
of the increased production. 

(ii) Third party monitoring (by NEERI/CIMFR/IIT) for air quality shall be carried out at 
identified locations, both ambient and the process area, to arrive at impact of the proposed 
expansion. The resuJts along with the recommendation shall be presented before the EAC to 
assess the efficacy and adequacy of pollution control measures. 

P::ioP 4 nf 1c; 
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(iii) No water from Hurdul Stream shall be used for any project activity 

(iv) Top soil should be stored separately at marked area. 

(v) Transportation of coal from Coal Handling Plant shall be through mechanized covered trucks 
for 5 years. No transportation by trucks after 5 years and proposed railway siding should be 
constructed without any delay. 

(vi) The State Pollution Control Board, while considering consent to operate for the project, shaU 
ensure that with the proposed coal transportation by road, air quality would remain within 
the national ambient air quality standards 

(vii) To control the production of dust at source. the crusher and in-pit belt conveyors shall be 
provided with mist type sprinklers. 

(viii) Mitigating measures shall be undertaken to control dust and other fugitive emissions all 
along the roads by providing sufficient fixed type water sprinklers. Adequate corrective 
measures sha11 be undertaken to control dust emissions, which would include mechanized 
sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range 
misting/fogging arrangement, wind barrier wall and vertical greenery system, green belt, 
dust suppression arrangement at loading and unloading points, etc. 

(ix) Continuous monitoring of occupational safety and other health hazards, and the corrective 
actions need to be ensured. 

(x) Persons of nearby villages shall be given training on livelihood and skill development to 
make them employable. 

(xi) Mechanism for treating stored mine water shall be developed to avoid any ground and 
surface water contamination 

(xii) Mining shall be carried out only by surface miners for the project and silo loading through 
in-pit conveyor should be installed to avoid road transportation in 5 years. 

(xiii) Efforts shall be made for utilizing alternate sources of surface water, abandoned mines or 
else whatsoever and thus minimizing the dependability on a single source. 

(xiv) The total industrial water demand (peak) in operation phase (@3135 m3/d) shall be met by 
utilizing treated mine discharge water. Additionally, ~60 m3/d of water discharged from 
vehicle washing area and pit bead bath shall be re-used for dust suppression after settlement 
of solids and separation of oil and grease through oil and grease trap. Also, about 120 m3/d 
of treated water from the township shall be re-used for irrigation of green belt development 

(xv) Active OB Dump should not be kept barren/open and should be covered by temporary grass 
to avoid air born of particles 

(xvi) Project proponent to plant 150,000 nos. of native trees with broad leaves along the 
transportation route in three years to prevent the effect of air pollution. After completion of 
tree plantation, number of trees shall be duly endorsed from District Forest Officer. 

(xvii) Commitment made during public consultation process shall be adhere to. The proposed 

amount earmarked for CER activities shall be considered as part of Environment 
Management Plan, which shall be accomplished within period of 5 years" 

(xviii) Project Proponent shall obtain blasting pem1ission from DGMS for conducting minjng 
operation near villages and also explore deployment ofrock breakers of suitable capacity in 
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the project to avoid blasting very near to villages. There shall be no damages caused to 
habitation/stmcn1res due to blasting activity. 

(xix) The Project Proponent shall complies with all tbe statutory requirements and judgment of 
Hon'ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 
in the matter of Common Cause versus Union of India and Ors. State Government shall 
ensure that the entire compensation levied, if any, for illegal mining paid by the Project 
Proponent through their respective Department in strict compliance of judgment of Hon'ble 
Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 in the 
matter of Common Cause versus Union of India and Ors. 

(xx) Project Proponent shall obtain the necessary prior permission from the Central Ground 
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting 
ground water table can only be commencing after conducting detailed hydrogeological study 
and necessary permission from the CGW A. The Report on six monthly basis on changes in 
Ground water level and quality shall be submitted to the Regional Office of the Ministry, 
CGW A and State Pollution Control Board. 

(xxi) Proponent shall appoint an Occupational HeaJth Specialist for Regular and Periodical 
medical examination of the workers engaged in the Project and maintain records 
accordingly; also, Occupational health check-ups for workers having some ailments like BP, 
diabetes, habitual smoking, etc. shall be undertaken once in six months and necessary 
remedial/preventive measures taken accordingly. The Recommendations of NationaJ 
Institute for ensuring good occupational environment for mine workers shall be 
implemented; The prevention measme for bums, malaria and provision of anti-snake venom 
including all other paramedical safeguards may be ensured before initiating the mining 
activities. 

(xxii) Project Proponent shall follow the mitigation measures provided in Office Memorandun1 
No. Z-11013/57/2014-IA.II (M), dated 29th October, 2014, titled "Impact of mining 
activities on Habitations-Issues related to the mining Projects wherein Habitations and 
villages are the part of mine lease areas or Habitations and villages are surrounded by the 
mine lease area". 

(xxiii) The illumination and sound at night at project sites disturb the villages in respect of both 
human and animal population. Consequent sleeping disorders and stress may affect the 
health in the villages located close to mining operations. Habitations have a right for 
darkness and minimaJ noise levels at night. PPs must ensure that the biological clock of the 
villages is not disturbed; by o·rienting the floodlights/ masks away from the villagers and 
keeping the noise levels well within the prescribed limits for day light/night hours. 

(xxiv) lne project proponent shall take all precautionary measures during mining operation for 
conservation and protection of endangered fauna, if any, spotted in the study area. Action 
plan for conservation of flora and fauna shaJl be implemented in consultation with the State 
Forest and Wildlife Department. A copy of action plan shall be submitted to the Ministry of 
Environment, Forest and Climate Change and its Regional Office. 

(xxv) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Common Cause vs Union 
oflndia & Ors vide its judgement dated 8th January, 2020 has directed the Union of India to 
impose a condjtion in the mining lease and a similar condition in the environmental 
clearance and the mining plan to the effect that the mining lease holders shall, after ceasing 
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mining operations, undertake re-grassing the mining area and any other area which may 

have been disturbed due to their mining activities and restore the land to a condition which 

is fit for growth of fodder. flora, fauna etc. Compliance of this condition after the mining 
activity is over at the cost of the mining lease holders/Project Proponent". The 

implementation report of the above said condition shall be sent to the Regional Office of the 

MoEFCC. 

(xxvi) The Project Proponent shall undertake the plantation in peripheral zone as given in the 

E[A/E MP report with at least 90% survival rate and complete the entire plantation within 3 

years from the date of start of mining operations. 

(xxvii) PP shall submit water bodies Conservation Plan and also PP shall take care of downstream 

town/villages for water supply. Study the impact of embankment along river and propose 
mitigation measures bearing in mind that no villages shall be flooded due to embankment. 

(xxviii)Projcct Proponent shall leave 50 m-60 m barrier blasting permission from DGMS for 

conducting mining operation from the diverted stream and do plantation along both sides of 

stream. 

(xxix) PP shall be monitoring inlet and outlet of diverted stream with respect to quality and 

quantity (Digital flow meter to check the volumetric flow rate) quarterly and submits its 
report to SPCB and Ministry's Regional Office. 

(xxx) PP sha ll maintain the di verted stream and accordingly maintenance schedule should be 

submitted to State Pollution Control Board. 

(xxxi) PP shall plant 200 ha of Sal trees(only) and create a nursery of 5 ha to distribute the 
species freely in the region for redevelopment of Sal forest in the region. 

(xxxii) Prior green belt of at least l 0-20 m width shall be developed in more than 40% of the total 

project area, mainly along the plant/mine periphery, in downward wind direction, and along 
road sides etc. Selection of plant species shall be as per the the CPCB guidelines in 

consultation with the State Forest Department. 

(xxxiii)ln addition, the project proponent shall develop greenbelt outside the plant premises such 

as avenue plantalion. plantation in vacant areas. social forestry etc. 

(xxxiv)Monitoring of compliance of EC conditions may be submitted with third party audit every 
year. 

(xxxY) Seasonal River water quality moni toring to be conducted except non-monsoon season for 

the drinking water parameter including BOD, COD, TSS and dala so generated to be 

provided to SPCB through web portal and respective RO, MoEF&CC in the six monthly 
compliance. 

(xxxvi) Peripheral Green belt development inside R&R colony and Project Township shall be 
developed. Only 60t dumper for coal transportation to reduce number or trucks and 

1 OOt/ l 50t dumper for OB handling shall be used till the development of railway siding (5 
years). 

(xxxvii) Ultra-Sonic Flow Meter shall be installed for measuring of quantity of effluent in ETP 

and STP. Continuous online monitoring system (24 x7) shall be installed for measuring 
effluent quality and same shall be connected to SPCB website 
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4.1 The grant of environmental clearance is further subject to compliance of the Standard EC 

conditions as under: 

(a) Statutory compliance 

(i) The project proponent shall obtain forest clearance under the prov1s1ons of Forest 

(Conservation) Act, 1986. in case of the diversion of forest land for non-forest purpose involved in 
the project. 

(ii) The project proponent shall obtain clearance from the National Board for Wildlife, if 
applicable. 

(iii) The project proponent shall prepare a Site-Specific Conservation Plan / Wildlife 

Management Plan and approved by the Chief Wildlife Warden. The recommendations of the 
approved Site-Specific Conservation Plan/Wildlife Management Plan shall be implemented in 

consultation with the State Forest Department. The implementation repo1t shall be furnished along 

with the six-monthly compliance report (in case of the presence of schedule-I species in the study 
area). 

(iv) The project proponent shall obtain Consent to Establish/Operate under the provisions of 
Air (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of 

Pollution) Act, 1974 from the concerned State pollution Control Board/ Committee. 

(v) The project proponent shall obtain the necessary permission from the Central Ground 
Water Authority. 

(vi) Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid 
Waste Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016. 

(b) Air quality monitoring and presenration 

(i) Continuous ambient air quality monitoring stations as prescribed in the statue be 
established in the core zone as well as in the buffer zone for monitoring of pollutants, namely 

PM10, PM2.s, SO2 and NOx. Location of the stations shall be decided based on the meteorological 
data, topographical features and environmentally and ecologically sensitive targets in consultation 

with the State Pollution Control B~ard. Online ambient air quality monitoring stations may also be 

installed in addition to the regular monitoring stations as per the requirement and/or in consultation 

with the SPCB. Monitoring of heavy metals such as Hg, As, Ni. Cd, Cr, etc to be carried out at 

least once in six months. 

(ii) The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the 
Coal Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended 
from time to time by the Central Pollution Control Board. Data on ambient air quality and heavy 

metals such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the 

Ministry/Regional Office and to the CPCB/SPCB. 

(iii) Transportation of coal, to the extent permitted by road, shall be carried out by covered 

trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain gun etc 
shall be carried out in critical areas prone to air pollution (with higher values of PM10/PM2.s) such 

as haul road, loading/unloading and transfer points. Fugitive dust emissions from all sources shall 
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be controlled regularly. It shaJ I be ensured that the Ambient Air Quality parameters conform to the 

norms prescribed by the Central/State Pollution Control Board. 

(iv) The transportation of coal shall be carried out as per the provisions aod route envisaged in 

the approved Mining Plan or environment monitoring plan. Transportation of the coal through the 
existing road passing through any village shall be avoided. 1n case, it is proposed to construct a 

'bypass' road, it should be so constructed so that the impact of sound, dust and accidents could be 

appropriately mitigated. 

(v) Vehicular emissions shall be kept under control and regularly monitored. All the vehicles 

engaged in mining and allied activities shall operate only after obtaining 'PUC' certificate from 

the authorized pollution testing centres. 

(vi) Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be 

provided with dust suppression system. Belt-conveyors shall be fully covered to avoid air borne 

dust. Side cladding aJl along the conveyor gantry should be made to avoid air borne dust. Drills 

shall be wet operated or fitted with dust extractors. 

(vii) Coal handling plant shall be operated with effective control measures w.r.t. various 
environmental parameters. Environmental friendly sustainable technology should be implemented 

for mitigating such parameters. 

(c) Water quality monitoring and preservation 

(i) The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms 
of the parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) 
dated 25th September, 2000 and as amended from time to time by the CentraJ Pollution Control 
Board. 

(ii) The monitoring data shall be uploaded on the company's website and displayed at the 
project site at a suitable location. The circularNo.J-20012/1/2006-lA.11 (M) dated 27th May, 2009 

issued by Ministry of Environment, Forest and Climate Change shall also be referred in this regard 
for its compliance. 

(iii) Regular monitoring of ground water level and quality shall be carried out in and around the 

mine lease area by establishing a network of existing wells and constructing new piezometers 

during the mining operations. The monitoring of ground water levels shall be carried out four 
times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall 

be monitored once a year, and the data thus collected shall be sent regularly to MOEFCC/RO. 

(iv) Monitoring of water quality upstream and downstream of water bodies shall be carried out 
once in six months and record of monitoring data shall be maintained and submitted to the 

Ministry of Environment, Forest and Climate Change/Regional Office. 

(v) Ground water, excluding mine water, shall not be used for mining operations. Rainwater 

harvesting shall be implemented for conservation and augmentation of ground water resources. 

(vi) Catch and/or garland drains and siltation ponds in adequate numbers and appropriate size 
shaJI be constructed around the mine working, coal heaps & OB dumps to prevent nm off of water 

and tlow of sediments directly into the river and water bodies. Further. dump material shall be 
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properly consolidated/ compacted and accumulation of water over dumps shall be avoided by 

providing adequate channels for flow of silt into the drains. The drains/ ponds so constructed shall 

be regularly de-si lted particularly before onset of monsoon and maintained properly. Sump 
capacity should provide adequate retention period to allow proper settling of silt material. The 

water so collected in the sump shall be util ised for dust suppression and green belt development 

and other industrial use. Dimension of the retaining wall constructed, if any, at the toe of the OB 

dumps within the mine to check run-off and siltation should be based on the rainfall data. The 

plantation of native species to be made between toe of the dump and adjacent 
field/habitation/water bodies. 

(vii) Adequate groundwater recharge measures shall be taken up for augmentation of ground 
water. The project authorities shall meet water requirement of nearby village(s) after due treatment 

conforming to the specific requirement (standards). 

(viii) Industrial waste water generated from CHP, workshop and other waste water, shall be 

properly collected and treated so as to conform to the standards prescribed under the standards 
prescribed under Water Act 1974 and Environment (Protection) Act. 1986 and the Rules made 

there under, and as amended from time to time. Adequate ETP /STP needs to be provided. 

(ix) The water pumped out from the mine, after siltation, shall be utilized for industrial purpose 

viz. watering the mine area, roads, green belt development etc. The drains shall be regularly 
desilted particularly after monsoon and maintained properly. 

(x) The surface drainage plan including surface water conservation plan for the area of 

influence affected by the said mming operations, considering the presence of 
river/rivulet/pond/lake etc. shall be prepared and implemented by the project proponent. The 

surface drainage plan and/or any diversion of natural water courses shall be as per the approved 

Mining Plan/EIA/EMP report and with due approval of the concerned State/Gal Authority. The 
construction of embankment to prevent any danger against inrush of surface water into the mine 

should be as per the approved Mining Plan and as per the permission of DGMS or any other 

authority as prescribed by the law. 

(xi) The project proponent shall take all precautionary measures to ensure riverine/riparian 

ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian ecosystem 
conservation and management plan should be prepared and implemented in consultation with the 

irrigation / water resource department in the state government. 

(d) Noise and Vibration monitoring and prevention 

(i) Adequate measures shall be taken for control of noise levels as per oise Pollution Rules, 
2016 in the work environment. Workers engaged in blasting and drilling operations, operation of 

HEMM. etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in 

conformity with the prescribed norms and guidelines in this regard. Adequate awareness 
programme for users to be conducted. Progress in usage of such accessories lo be monitored. 

(ii) Controlled blasting techniques shall be practiced in order to mitigate ground vibrations. fly 

rocks, noise and air blast etc., as per the guidelines prescribed by the DGMS. 

Page 10 of 15 

A. Any Specific Information (as required)  Uploaded in XGN on 06/07/2021 15:29:39 from IP No: 163.116.205.114.
B. 134529-Suliyari Opencast Coal Mines Project ( APMDC) accepts the LEGAL responsibility
    and undertakes that the furnished information is CORRECT & ACCURATE. 19

227



(iii) The noise level survey shall be carried out as per the prescribed guidelines to assess noise 
exposure of the workmen at vulnerable points in the mine premises, and report in this regard shall 
be submitted to the Ministry/RO on six-monthly basis. 

(c) Mining Plan 

(i) Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and 
subordinate legislations made there-under as applicable. 

(i i) Mining shall be carried out as per the approved mining plan (i ncluding Mine Closure Plan) 
abiding by mining laws related to coal mining and the relevant circulars issued by Directorate 
General Mines Safety (OGMS). 

(iii) No mining shall be carried out in forest land without obtaining Forestry Clearance as per 
Forest (Conservation) Act 1980. 

(iv) Efforts should be made to reduce energy and fuel consumption by conservation, efficiency 
improvements and use of renewable energy. 

(f) Land reclamation 

(i) Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey 
shall be carried out at least once in three years for monitoring land use pattern and report in 
I :50,000 scale or as notified by Ministry of Environment. Forest and Climate Change(MOEFCC) 
from time to time shall be submitted to MOEFCC/Regional Office (RO). 

(ii) The final mine void depth should preferably be as per the approved Mine Closure Plan, and 
in case it exceeds 40 m, adequate engineering interventions shall be provided for sustenance of 
aquatic life therein. The remaining area shall be backfi lled and covered with thick and alive top 
soil. Post-mining land be rendered usable for agricultural/forestry purposes and shall be diverted. 
Further action will be treated as specified in the guidelines for Preparation of Mine Closure Plan 
issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments. 

(iii) The entire excavated area, backfilling, external OB dumping (including top soil) and 
afforestation plan shal l be in conformity with the "during mining"/"post mining" land-use pattern, 
which is an integral part of the approved Mining Plan and the ElNEMP submitted to this Ministry. 
Progressive compl iance status vis-a-vis the post mining land use pattern shall be submitted to the 
MOEFCC/RO. 

(iv) Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as 
per provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued 
vide SO 2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made 
to utilize gypsum generated from Flue Gas Desulfurintion (FGD), if any. along with fly ash for 
external dump of overburden, backfilling of mines. Compliance report shall be submitted to 
Regional Office ofMoEF&CC, CPCB and SPCB. 

(v) Further. it may be ensured that as per the time schedule specified in mine closure plan it 
should remain live till the point of utilization. The topsoil shall temporarily be stored at earmarked 
site(s) only and shall not be kept unutilized. The top soil shall be used for land reclamation and 
plantation purposes. Active 08 dumps shaU be stabilised with native grass species to prevent 
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erosion and surface run off. The other overburden dumps shall be vegetated with native flora 
species. The excavated area shall be backfilled and afforested in line with the approved Mine 
Closure Plan. Monitoring and management of rehabilitated aieas shall continue until. the vegetation 
becomes self-sustaining. Compliance status shall be submitted to the Ministry of Environment, 
Forest and Climate Change/ Regional Office. 

(vi) The project proponent shall make necessary alternative arrangements, if grazing land is 
involved in core zone, in consultation with the State government to provide alternate areas for 
livestock grazing, if any. In this context, the project proponent shall implement the directions of 
Hon'ble Supreme Court with regard to acquiring grazing land. 

(g) Green Belt 

(i) The project proponent shall take aJI precautionary measures during mining operation for 
conservation and protection of endangered/endemic flora/fauna, if any, spotted/reported in the 
study area. The Action plan in this regard, if any, shall be prepared and implemented in 
consultation with the State Forest and Wildlife Department. 

(ii) Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all 
along the mine lease area as soon as possible. The green belt comprising a mix of native species 
(endemic species should be given priority) shall be developed all along the major approach/ coal 
transportation roads. 

(b) Public bearing and Human health issues 

(i) Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and 
monitored weekly. The report on the same shall be submitted to this ministry & it's RO on six­
monthly basis. 

(ii) The project proponent shall undertake occupational health survey for initial and periodical 
medical examination of the personnel engaged in the project and maintain records accordingly as 
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health 
check-up, 20% of the personnel identified from workforce engaged in active mining operations 
shall be subjected to health check-up for occupational diseases and hearing impairment, if any, as 
amended time to time. 

(iii) Personnel (including outsourced employees) working in core zone shall wear protective 
respiratory devices and shall also be provided with adequate training and information on safety 
and health aspects. 

(iv) Implementation of the action plan on the issues raised during the public hearing shall. be 
ensured. The project proponent shall undertake all the tasks/measures as per the action plan 
submitted with budgetary provisions during the public hearing. Land oustees shall be compensated 
as per the norms laid down in the R&R policy of the company/State Government/Central 
Government, as applicable. 

(v) The project proponent shall follow the mitigation measures provided in this Ministry's OM 
No.Z-11013/5712014-IA.ll (M) dated 29th October, 2014, titled 'Impact of mining activities on 
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habitations-issues related to the mining projects wherein habitations and villages are the part of 
mine lease areas or habitations and villages are surrounded by the mine lease area'. 

(i) Corporate Environment Responsibility 

(i) The company shall have a well laid down environmental policy duly approve by the Board 
of Directors. The environmental policy should prescribe for standard operating procedures to have 
proper checks and balances and to bring into focus any infringements/deviation/violation of the 
environmental/forest/wildlife norms/conditions. The company shall have defined system of 
reporting infringements/deviation/violation of the environmental/ forest/wi ldl ife norms/conditions 
and/or shareholders/stake holders. 

(ii) A separate Environ.mental Cell both at the project and company head quarter level, with 
quali fied personnel shall be set up under the control of senior Executive, who will directly to the 
head of the organization. 

(iii) Action plan for implementing EMP and environmental conditions along with responsibility 
matrix of the company shall be prepared and shall be duly approved by competent authority. The 
year wise funds earmarked for environmental protection measures shall be kept in separate account 
and not to be diverted for any other purpose. Year wise progress of implementation of action plan 
shall be reported to the Ministry/Regional Office along with the Six Monthly Compliance Report. 

(iv) Self environmental audit shall be conducted annually. Every three years third party 
environmental audit shall be carried out. 

(j) Miscellaneous 

(i) The project proponent shall make public the environ.mental clearance granted for their 
project along with the environmental conditions and safeguards at their cost by prominently 
advertising it at least in two local newspapers of the District or State, of which one shall be in the 
vernacular language within seven days and in addition this shall also be displayed in the project 
proponent's website permanently. 

(ii) The copies of the environmental clearance shall be submitted by the project proponents to 
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of 
the Government who in turn has to display the same for 30 days from the date of receipt. 

(iii) The project proponent shall upload the status of compliance of the stipulated environment 
clearance conditions, including results of monitored data on their website and update the same on 
half-yearly basis. 

(iv) The project proponent shall monitor the criteria pollutants level namely; PM10, S02, NOx 
(ambient levels) or critical sectoral parameters, indicated for the projects and display the same at a 
convenient location for disclosure to the public and put on the website of the company. 

(v) The project proponent shall submit six-monthly reports on the status of the compliance of 
the stipulated environmental conditions on the website of the ministry of Environment, Forest and 
Climate Change at environment clearance portal. 
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(vi) The project proponent shall follow the mitigation measures provided in this Ministry's OM 

No.Z-1 L013/5712014-IA.II (M) dated 29th October, 2014, titled 'Impact of mining activities on 

habitations-issues related to the mining projects wherein habitations and villages are the part of 
mine lease areas or habitations and villages are surrounded by the mine lease area'. 

(vii) The project proponent shall submit the environmental statement for each financial year in 

Form-V to the concerned State Pollutfon Control Board as prescribed under the Environment 

(Protection) Rules, 1986, as amended subsequently and put on the website of the company. 

(viii) The project authorities shall inform to the Regional Office of the MOEFCC regarding 
commencement of mining operations. 

(ix) The project authorities must strictly adhere to the stipulations made by the State Pollution 
Control Board and the State Government. 

(x) The project proponent shall abide by all the commitments and recommendations made in 
the EIA/EMP report, commitment made during Public Hearing and also that during their 
presentation to the Expert Appraisal Committee. 

(xi) No further expansion or modifications in the plant shall be carried out "Without prior 
approval of the Ministry of Environment, Forests and Climate Change. 

(xii) Concealing factual data or submission of false/fabricated data may result in revocation of 

this environmental clearance and attract action under the provisions of Environment (Protection) 
Act, 1986. 

(xiii) The Ministry may revoke or suspend the clearance, if implementation of any of the above 
conditions is not satisfactory. 

(xiv) The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

(xv) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 

The project authorities should extend full cooperation to the officer (s) of the Regional Office by 
furnishing the requisite data I information/monitoring reports. 

(xvi) The above conditions shall be enforced, inter-alia under the provisions of the Water 

(Prevention & Control of Pollution) Act, I 974, the Air (Prevention & Control of Pollution) Act, 
1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and 

Trans-boundary Movement) Rules, 2016 and tbe Public Liability Insurance Act, 1991 along with 
their amendments and Rules and any other orders passed by tbe Hon'ble Supreme Court of India/ 

High Courts and any other Court of Law relating to the subject matter. 

5. The proponent shall abide by all the commitments and recommendations made in the 
EIA/EMP report and also that during presentation to the EAC. All the commitments made on the 

issues raised during public hearing shall also be implemented in letter and spirit. 

6. The proponent shall obtain all necessary clearances/approvals that may be required before 
the start of the project. The Ministry or any other competent authority may stipulate any further 

condition for environmental protection. The Ministry or any other competent authority may 
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stipulate any further condition for environmental protection. 

7. Any appeal against this environmental clearance shall lie with the National Green 
Tribunal, if preferred, within a period of 30 days as prescribed imder Section 16 of tbe National 
Green Tribunal Act, 2010. 

8. The coaJ company/project proponent shaJl be liable to pay the compensation against the 
illegal mining, if any, and as raised by the respective State Governments at any point of time, in 
terms of the orders dated 2nd August, 2017 ofHon'ble Supreme Court in WP (Civil) No.114/2014 
in the matter of 'Common Cause Vs Union of India & others. 

9. The concerned State Government shall ensure no mining operations to commence till the 
entire compensation for illegaJ mining, if any, is paid by the project proponent through their 

respective Department of Mining & Geology, in strict compliance of the judgment of Hon'ble 
Supreme Court. 

10. This environmental clearance shall not be operational till such time the project proponent 

complies "vith the above said judgment of Hon'ble Supreme Court, as applicable, and other 
statutory requirements. 

Copy to: 

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi 

~ · 
(Lalit Bokolia) 

Director 

2. The APCCF, MOEF&CC, Regional Office (EZ), E-5 Arera Colony, Bhopal - 462 016 

3. The Secretary, Department of Environment & Forests, Government of Madhya Pradesh. 
Secretariat, Bhopal 

4. The Chairman, Central Pollution Control Board, CBD-cum-Of.fice Complex, East Arjun 
Nagar, Delhi -32 

5. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Curzon Road 
Barracks, A-2, W-3 Kastlrrba Gandhi Marg, New Delhi 

6. The Chainnan. Madhya Pradesh State Pollution Control Board, Paryavaran Parisar, E-5, Arera 
Colony, Bhopal - 462 0 I 6 

7. The District Collector, Singrauli, Government of Madhya Pradesh 

8. Monitoring File/Guard File/Record File 9. PARIVESH Portal 

~, 

(Lalit Bokolia) 
Director 
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CCA  
 

 

CONSENT NO: *** 
 

        
                 

PCB ID: 134529 
 

     
   

RED-LARGE 
 

        

                                 

                        

 
 

 
 

NO: /MPPCB/SIN 
 

  

                                 

   

To,  
 

                          

        

 Suliyari Opencast Coal Mines Project  
Through Executive Director, Andhra Pradesh Mineral Development Corporation Ltd. 
 

      

                                 

        

99 K- Devangan Bhawan, Pachkhora, Waidhan  
Dist : Singrauli (MP) 
 

      

                                 

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 
section 21 of the Air (Prevention & Control of Pollution) Act,1981 
 

  

                                 

   

Ref:  
 

 

1.Your CCA Fresh Application Receipt No. 1082575-02/07/2021, presentation dated 15-7-21, your letter no. 
APMDC/Head Office/ Suliyari/CTO/21-22/667 dated 16-7-21 and last communication received on Dt. 24-07-2021 
2. Environmental clearance granted by MoEF&CC vide letter no. J11015/35/2018-I.A.II(M) dated 12.04.2021. 
3. Mining Lease allocation vide letter no. F3-56/2028/12/1 dated 07-07-2021 of Mineral Resource Department, GoMP 
& Mining Lease executed dated 20 /07/21 
4.Consent to operate granted vide  CCA No. 53714 dt 30.07.2021. 
 

  

                                 

   

              With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 
rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 31/07/2022, subject to the fulfillment of the 
terms & conditions, enclosed with this letter and- 

 

  

                                 

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                 

    

a. Location:  
 

 

1298 hectare of mining lease   at villages Dongri, Jhalri, Aamdad, Majholipath, Belwar, Seerswah,  Bajaudi 
& Dhirauli between latitude 230

55’30.23”N & 23
0
58’17.12”N  and  longitude  82

0
18’40.09” E & 82

0
20’51.08” 

E at Tehsil Sarai, Distt. Singrauli (MP) 
 

    

                

                                 
                 

95 Hectares 
 

             
    

b. Permitted Area for Mining: 
 

              

                                 

    

c. Product & Production Capacity: 
 

               

                                 

     

 Note: 1. For any change in above industry shall obtain fresh consent from the Board. 
                       2. Attention shall be paid for the compliance of all the conditions specifically conditions no. 4, 17-21  under Water Act 

and conditions no. 9-10, 17-25 under Air Act.. 
  3.As committed vide letter dt 8.12.21 uploaded on XGN  & addressed to RO Singarauli;  PP shall ensure following-  
CAAQMS shall be provided near pit office in 3 months time; Road sweeping machine & construction of wind breaking 
wall around coal stock yard shall be completed in 6 months time; PTZ camera shall be provided in 3 months time; 
fencing all around mine area in time bound manner; stone pithched/pucca garland drain around OB Dumping area 
shall be provided in time bound manner; CHP shall be commissioned at the earliest to ensure other related 
compliances; hazardous waste storage area shall be developed near ETP in 6 months time. 
 

The Validity of the consent is up to 31/07/2022and has to be renewed before expiry of consent validity. Board reserves the right to 
amend/cancel / revoke the above condition in part or whole as and when required. 

Product  Qty / year 
MINING OF COAL 1.67 M.M.T. ( One decimal Six Seven Million Metric Tonnes) 

 
 

   

                                 

    

Enclosures:- 
 

                    

      

* Conditions under Water Act 
* Conditions under Air Act 
* General conditions  
 

              

Consent No:AW-54869Outward No:114283,19/12/2021

ACHYUT ANAND MISHRA
Member Secretary(Organic Authentication on AADHAR from UIDAI Server)

TPAV # BK94IIL93Q

Digitally Signed by : A. A
Mishra, Member Secretary
Date: 19/12/2021 10:11:08 AM

Signature Not Verified
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The trade effluent at out fall of the mine water after treatment  shall be Nil. The daily quantity of sewage from the  mine 
after treatment shall not exceed 5 KL/day during the consent period for which suitable septic tank and soak pit shall be 
installed at the earliest. 
 

     

                         

 

2. Trade Effluent Treatment:- 
 The applicant shall provide comprehensive effluent treatment system for the treatment of mine water discharge as well as 
the vehicle washing / workshop area within 3 months time and maintain the same properly to achieve following standards-  
 

       

                         

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

    

                  

                         

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                         

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the EC condition and 
maintain the same properly to achieve following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 

Fecal Coliform 
(MPN/100ml) 

Not exceed           1000 

 

         

                         

        

 
  

 

                         

         

Sr   Water Code  
Qty in klpd - Kilo Ltr per Day) 

WC : 77 WWG : 165 Water Source      Remark 

1 Domestic Purpose (in mine) 7 5 Borewell/ Treated 
mine water 

Waste Water from all sources after treatment 
in the respective treatment plants to be 
reused for dust suppression, 
plantation/gardening purpose. 

2 Others (Mine water discharge ) ------- 100 Mine Water 
3. Vehicle washing / Workshop 70 60 Treated mine 

water 
 

 

 

                         

     

4. The effluent as well as sewage shall be treated up to prescribed Standards and reused in the process, for dust 
suppression, cooling and for green belt devolvement/gardening within premises. Hence zero discharge condition 
shall be practiced. In no case treated effluent shall be discharged outside of industry/mine premises. The proposed 
treatment systems for the treatment of workshop shall be completed within 3 months time. 

 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 
wastewater flow and report the same online through monthly patrak/statements. 

 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 
consent. Facility expansions, production increases or process modifications which result new or increased discharges of 
pollutants must be reported by submission of a fresh consent application for prior permission of the Board 

 

 

  
 

7. The Consent does not authorize or approve the Construction of any physical structures or facilities or the 
undertaking of any work in any water course or within its high flood level (HFL) area 

 

 

  
 

8. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 
above conditions. 

 

 

  

 

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 
The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 
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into natural water course.  
 

  
 

10. Nothing in this Consent shall be deemed to preclude the mine of any legal action nor relieve the applicant from any 
responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. Nor does this consent 
absolves the mine from obtaining  applicable permissions / sanctions/ consent/ NOC etc from any other department / 
authority. 

11. Provision for Electric Power Failure- 
The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 
conditions of the Consent. 

 

 

  

 

12. Prohibition of By pass system of treatment facilities- 
The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 
and conditions of this Consent in prohibited except : 
i. where unavoidable to prevent loss of life or severe property damage, or  
ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
13. The mine shall not use the water of the Hurdul stream nor the stream flow be diverted / disturbed without the 
approval of the competent authority. 
 
14. Mine management shall strictly comply with the conditions stipulated in environmental clearance letter no. 
J11015/35/2018-I.A.II(M) dated 12.04.2021. 
 
15.  The mine management shall maintain zero discharge conditions. The Mine shall optimize the water abstraction 
from the surface  and ground water sources, if any, by utilizing the mine discharge for spraying on haul roads, mine 
area and loading - unloading area, for domestic & sanitary purposes by providing separate supply lines, dust 
suppression and for plantation in order to ensure zero discharge. The treated domestic effluent shall also be utilized 
accordingly and zero discharge conditions shall be maintained. 
 
16. The mine shall not withdraw ground water for its mining and domestic activities as far as possible and treated 
mine water shall be used for the industrial and domestic activities. In case ground water is abstracted, the 
permission granted by CGWA shall be followed and recharge structures for the makeup of ground water shall be 
constricted. 
 
17. The mine water should be treated in pucca siltation ponds which should be completed within 3 months time. The 
quality of siltation pond water shall be regularly monitored and mitigation measure taken. 
 
18.  No OB dump shall be developed at the outskirts and boundary of the mining lease area for the stacking 
overburden from restricted mining area of 95 hectares. The OB dump as proposed, shall be internal in an area of 
129 hectares. Similarly the coal stack yard shall also be internal in an area of 8 hectares. The gradients of the OB 
slopes shall not exceed 280 . 
 
19.Stone pitched / pucca garland drains and siltation ponds in adequate numbers and appropriate size shall be 
constructed around the mine working, coal heaps & OB dumps to prevent runoff of water and flow of sediments 
directly into the Hurdul Nala or Gopad river and other water bodies. 
 
20. The mine shall also provide stone pitched / pucca garland drain all around the allotted mining lease area of 1298 
hectares, with suitable arrangements of the siltation ponds and appropriately designed ETP9(s) for the treatment 
and recycling of the mine water discharge as well as runoff during rains. 
 
21. The mining lease area shall be properly fenced with chain link wire mesh of 2 meters height to prevent ingress of 
stray animals and unauthorized person and to avert any accidents. 
  
22. Rain water harvesting shall be undertaken to recharge ground water source and status of implementation shall 
be submitted to the Board. Hydro-geological study of the area shall be reviewed annually. In case any adverse effect 
on ground water quality and quantity is observed, mining shall be stopped and resumed only after applying 
mitigating steps to restore the same. 

 

 

  

 

23. Industry/Institute/mine management shall submit the information online through XGN in reference to 
compliance of consent conditions. 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

           

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 
continuously so as to achieve the level of pollutants to the following standards:- 

Name of section Type of 
Emissions 

Stack height 
(meters) 

Control equipment to be installed   SPM/RSPM/SO2/NOx 
(Time weighted 

annual Average)* 
(µg/Nm3) 

SPM/RSPM/SO2/NOx 
(Time weighted 24 hr 
Average) (µg/Nm3)* 

Loading-unloading, Haul 
road, Coal Transportation 
Road, CHP, Railway 
Siding, Blasting, Drilling, 
OB Dumps etc  

Fugitive  0  
Dust Collector, Dust 
Suppressor, Green Belt, Water 
Sprinkler, Wind Breaking Wall  

430/215/80/80 

 
 

600/300/120/120 

                                                                                                                                              *At a distance of 500 m from the dust generating source 
 

  

           

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 
16/11/09. Some of the parameters are as follows:                                                                                                         
     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                       
     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  
     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  
     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                
     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  

 

 

  
 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 
premises less than 75 dB(A) during day time and 70 dB(A) during night time. 

 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 
In no case monkey ladder shall be allowed as stack monitoring facility. 

 

 

  
 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 
emission/section/activities. 

 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 
made airtight to avoid the public nuisance. 

 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 
process within premises 

 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 
etc. 

 

 

  

 

9. Mine management shall install CAAQMS stations at suitable locations to monitor ambient air quality in the leased 
area and its vicinity and shall provide its suitable unhindered connectivity with Environment Surveillance Centre of 
the MPPCB and transmit the data within 3 months time. Till that time, the monitoring of the ambient air quality 
using high volume samplers shall be conducted daily at minimum 4 stations through NABL accredited agency and 
submit the report weekly to the Board.  
 
10. No coal crushing shall be undertaken during the consent period and the coal mined through the high wall 
machine shall not be further subjected to crushing. 
 
11. Mine management shall provide continues water sprinkler systems / rain gun at suitable locations on the road 
side and also provide proper pollution control arrangements to control the fugitive emissions generated during the 
mine development as well as due to transportation of Coal from mine. Major approach roads and haul roads shall be 
metal topped. Drills shall be wet operated to reduce the fugitive emission.  
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12. Sufficient number of water tanker for water sprinkling shall be provided for the control of fugutive emission 
from haulage and transportation.  
 
13. Industry shall take effective steps for extensive tree plantation of the local tree species within or around the mine 
premises, on OB dumps etc in consultation with experts in the field for general improvement of environmental 
conditions  
 
14.  Mine management shall install industrial grade HD IP (Internet Protocol) Pan-Tilt-Zoom (PTZ) Camera with 
minimum 5X zoom and night vision facility for remote surveillance and constant vigil of emission source and effluent 
discharge points. Mine management shall establish suitable connectivity of IP-Camera with Environment 
Surveillance Centre at the HQ of M.P. Pollution Control Board for monitoring and data transmission purpose.  
 
15.  Vehicular emissions should be kept under control and regularly monitored for compliance of emission norms. 
Vehicles used for mining / transporting the mineral should be covered with tarpaulins and optimally loaded. The 
vehicles used for coal transportation shall conform to BS VI standards. 
 
16.  The Mine shall take proper action to control the noise pollution. The ambient noise level shall not exceed the 
limit 75dB [A] during the daytime and 70dB [A] during the night time.  
 
17.  Extensive tree plantation shall be done on both side of Mineral transportation roads and around mining lease 
area. The tree plantation shall be carried out in phase manner preferably with local species. Good house keeping 
practice shall be adopted by the Mine. More plantations with species like Neem, Pipal, Mango, Jamun, Kathal etc 
shall be planted. 
 
18. Mine management shall procure the road sweeping machines exclusively for this mine. Regular wetting and 
sweeping of road should be practiced during mine development phase by regular sweeping machine in the area.  
 
18. Mine management shall implement the utilization of fly ash for back filling / mixing with the OB of mined out 
area/voids as provided in the Fly Ash Notification, 1999. 
 
19. Wind breaking wall around the coal stock yard shall be constructed up to 15 feet height for the dust spread 
control. Fixed type mist spray guns should be used for the suppression of dust. 
 
20. Dedicated pressurized mist spray fogger machine mounted on truck vehicle equipped with the GPS shall be 
procured for the mine for the control of dust during mine development phase. 
  
21. The mine management shall ensure that the railway line development up to the mine area for the loading and 
transportation of the coal shall be completed within 5 years beyond which the transportation of coal by road from 
the mine to any external public railway siding may not be permitted. 
 
22. The mine management shall also develop the  external public railway siding which is to be used by it  in an 
environmentally sound manner as per the guidelines of the CPCB "Inventorization of Railway Sidings and 
Guidelines for their Environment Management-March 2015”,  in absence of which the use of the external railway 

siding may not be permitted. 
 
23. Mine management shall strictly comply with the conditions stipulated in environmental clearance letter no. 
J11015/35/2018-I.A.II(M) dated 12.04.2021. 
 
24. Controlled blasting with delay detonators should be used during blasting operations to avoid, noise, flying of 
debris and stones, air pollution and vibrations. Blast holes in the coal seam should be properly packed and stemmed 
with locking caps to harness the maximum blast energy and at the same time to minimize and prevent dust, noise, 
vibrations and dispersal of fly rocks. 
 
25. The coal transportation public road shall be maintained in top motorable condition and any wear and tear, 
potholes etc shall be immediately repaired so as to keep the dust nuisance to a minimum. 
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GENERAL CONDITIONS:  
 

  

     

 

MANAGEMENT & DISPOSAL OF FLY ASH 
1. THE MINE MANAGEMENT SHALL ENSURE ALL THE COMPLIANCES REGARDING 
DISPOSAL AND UTILIZATION OF FLY ASH AS STIPULATED IN MoEF&CC 
NOTIFICATIONS NO. S.O. 763(E) DATED 14/9/99 AND ITS AMENDMENTS VIDE 
NOTIFICATION NO. S.O. 979(E) DATED 27/8/03, S.O. 2804(E) DATED 03/03/09 AND S.O. 
254(E) DATED 25/1/16. SOME OF THE RELEVANT STIPULATIONS ARE AS BELOW: 
 
A. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite 
based thermal power plants, undertake or approve stowing of mines without using 25% of fly 
ash on weight to weight basis, of the total stowing materials used and this shall be done under 
the guidance of DGMS. 
 
B. No agency, person or organisation shall within a radius of three hundred kilometers of a coal 
or lignite based thermal power plant undertake or approve or allow reclamation and compaction 
of low lying areas with soil; only fly ash shall be used for compaction and reclamation and they 
shall also ensure that such reclamation and compaction is done in accordance with specifications 
and guidelines laid down. 
 
C. No person or agency shall within radius of 50 kilometers (by road) from coal or lignite based 
thermal power plants, undertake or approve without using 25% of fly ash on volume to volume 
basis of the total materials used for external dumps of over burden and same percentage in upper 
benches of back filling of opencast mines under the guidance of DGMS. 
 
2A . The mine management shall submit an action plan for the utilization of fly ash in the mines 
in compliance of the fly ash utilization within three month’s time and shall also provide mining 

plan containing the provisions for utilization of fly ash in the mine. 
 2B. The mine management shall adhere to the office memorandum (OM)of MoEF&CC dated 
28-08-19 and the conditions stipulated therein pertaining to the use of fly ash in the mines, as 
mentioned in the para 7 of the OM. Mine shall have to follow the same and the guidelines of the 
CPCB entitled “Guidelines for disposal/utilization of Fly ash for reclamation of Low Lying Areas 

and in stowing of abandoned mines /Quarries” for the disposal of fly ash in mines shall be 
followed. 
3. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 
upon the representation of credentials:    
         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 
Board.                                                                                                           
         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     
         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 
Consent. 
         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     
         e. To sample at reasonable times any discharge or pollutants. 

 

 

  

 

4. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 
partner / directors / proprietor shall immediately apply for the consent with new requisite information. 

 

 

  
 

5. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 
regulations.  

 

 

  

 

6. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 
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the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 
every month 

 

  
 

7. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 
unit separately and have to comply separately as per there Act / Rules. 

 

 

  
 

8. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

9. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 
date of expiration of this consent/authorisation 

 

 

  

 

10. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 
March on or before 30th September every year to the Board. 

 

 

  

 

11.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

12.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.  

 

 

  

 

13. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 
or in part during its term for cause including, but not limited to, the following :   
      (a) Violation of any terms and conditions of this Consent.   
      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   
      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  

 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 
necessary action will be initiated against the industry. 

 

 

  

    

         

  

 
 

     

         

   

Consent as required under the   Water (Prevention & Control of Pollution) Act, 1974, The Air (Prevention & Control of 
Pollution) Act, 1981 is granted to your industry subject to fulfillment of all the conditions mentioned above. For 
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date 
of expiry of this consent. The applicant without valid consent (for operation) of the Board shall not bring in to use any 
outlet for the discharge of effluent and gaseous emission. 

  

  

         

     

For and on behalf of 
M.P. Pollution Control Board 

 
 
 

(Member Secretary) 
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SULIYARI OPEN CAST COAL MINES OF APMDC: 05-07-2022 

 

VIEW OF THE MINE LEASE AREA, FOREST COVER & OVER BURDEN 
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TREE FELLING IN DIVERTED FOREST AREA OF MINING LEASE 
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TREE FELLING IN DIVERTED FOREST LAND 
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TREE FELLING IN DIVERTED FOREST LAND & MUNARA 

 

MINE OB DUMP & GARLAND DRAIN 
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ACTIVE MINING SITE VIEW 

52

260



 

INTERACTION WITH LOCALS 
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Item No.02   (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH 

(By Video Conferencing) 

Original Application No.315/2022 

Saurabh Dev Pandey   …Applicant  

Versus 

State of M.P. & Ors.    …Respondents 

Date of hearing: 04.08.2022 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
 HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None. 
Respondents: Mr. Raghav Sharma and Mr. Kanisk Arora, Advocate for 

MPPCB  

Application is registered based on a complaint received by Email.

ORDER 

1. The prayer in the present letter petition sent by Dr. Saurabh Dev

Pandey resident of 180/40, Thana Road, Bedhan, District Singrauli is for 

cancellation of allotment of Suliayari Coal Block to Andhra Pradesh Mineral 

Development Corporation (APMDC) at Singrauli. 

2. The applicant has averred that Suliayari Coal Block has been allotted

to Andhra Pradesh Mineral Development Corporation (APMDC) at Singrauli 

which has been reported to be 22nd most polluted area in the World.  

Establishment of Suliayari Coal Block will damage the agricultural lands of 

the applicant and many other farmers apart from damaging big land area of 

natural dense forest.  About 20 lakh trees will be cut on the border of 

Suliayari Coal Block.  These areas are adjoining to dense forest of 

Chhattisgarh which is rich habitat of hundreds of wild elephants and also an 

ANNEXURE-R3
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elephant corridor is proposed since many decades.  The allotment may be 

cancelled in view of preventing damage to property and environment.             

3. Vide order dated 09.05.2022, this Tribunal constituted a Joint 

Committee comprising of Regional Office of MoEF&CC, Bhopal, Ministry of 

Coal, Government of India, PCCF (HOF), State of Madhya Pradesh, SEIAA, 

State of Madhya Pradesh, State PCB and Collector, Singrauli and directed the 

same to submit factual and action taken report within two months. The 

relevant part of the order is reproduced hereunder:- 

“In view of the serious allegations made in the present letter 
petition, we consider it appropriate to have a factual and action 
taken report from a Joint Committee comprising of representative of 
Regional Office of MoEF&CC, Bhopal, Ministry of Coal, Government 
of India, PCCF (HOF), State of Madhya Pradesh, SEIAA, State of 
Madhya Pradesh, State PCB and Collector, Singrauli  and direct the 
same to verify the factual position, look into the grievances of the 
applicants and take remedial action in accordance with law by 
following due process within one month from the date of receipt of 
a copy of this order. State PCB will be the nodal agency for co-
ordination and compliance. Factual and action taken report may be 
furnished within two months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not 
in the form of Image PDF….”    

4. In compliance thereof, the Joint Committee inspected the area on 

05.07.2022 and has submitted report vide email dated 19.07.2022.  The 

relevant part of the report is reproduced as under:-

 “2.0 About Suliyari Mine :  

2.1  The Suliyari Mine is situated in the Sarai Tehsil of the 
Singrauli district. The mine is situated on the Suliyari-
Dongri Road, which passes through the mine lease area, 
and is proposed to be shifted in due course of time. Mine 
coordinates are – 

Latitude: 23055’30.23” N to 23058’17.12” N and 

Longitude: 82018’ 46.09” E to 82020’ 51.08” E. 

The mine is not situated in the designated Critically Polluted 
Area of Singrauli, the road distance is approximately 65-70 
km while the aerial distance is approximately 30 km. An 
indicative google earth screenshot is placed as 
ENCLOSURE 1. 
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2.2 The forest area diverted for this mine neither comes under 
any National Park nor in any Wildlife Sanctuary. Mine area 
is away from Eco Sensitive Zone of Sanjay Tiger Reserve. 

2.3 The mine lease area is 1298 hectares and it falls in 9 
villages, namely Amadand, Amraikhoh,Bajaudi, Dhirauli, 
Jhalari, Majhaulipath and Seerswah. 

2.4 The mine of the Andhra Pradesh Mineral Development 
Corporation (APMDC) has been granted Environmental 
Clearance (EC) as per the provisions of the EIA Notification, 
2006 by MoEF&CC on 12-04-21, for a capacity of 5 MTPA. 
A copy of the EC is placed as ENCLOSURE 2. The mine has 
been granted CTO by the MPPCB, presently for the mining 
in 95 hectares of the land which is valid till 31-07-2022, a 
copy of which is placed as ENCLOSURE 3. 

2.5 As per the EC, the land use details of the mine are as under: 

S.No. Land Use Within ML 
Area 

Outside 
ML Area 

Total 

Agriculture Land 251.860 - 251.860

Forest Land 259.239 - 259.239

Waste Land 396.720 - 396.720

Grazing land 0.00 - 0.00

Surface Water Bodies 46.060 - 46.060

Settlements 51.990 - 51.990

Others (Barren Tenancy 
Land)

292.131 - 292.131

Old Excavation Area(East 
Quarry) 

- - -

Old Excavation Area(West 

Quarry) 

- - -

Old OB Dumps - - -

Road & Mine Infrastructure - - -

R & R Colony (Proposed) - 118.5 118.5 

Staff Colony (Proposed) - 5.0 5.0 

Green Belt - - -

Balance Area - - - 

Total Project Area 1298.000 123.5 1421.5

3.0 Forest Area & Trees :  

3.1 The forest cover which falls in the mining lease area of the 
APMDC Suliyari mine is 259.239 hectares, which includes 
226.349 hectares of forest area and 32.89 hectares of 
revenue forest. Out of this, 156.68 hectares is protected 
forest area while 69.669 hectares is reserve forest. 

3.2 The final approval / stage II clearance for the diversion of 
259.239 hectares of the forest land for Suliyari Open Cast 
Coal mining in favour of APMDC has been granted by 
MoEF&CC on 15-06-2021, a copy of which has been placed 
as ENCLOSURE 4.

3.3 Unlike mentioned in the letter complaint, the no. of tress 
that have been recorded in the records of the forest 
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department as well as the revenue department are as 
under: 

Land Details Area (Hectares) No. of Trees 

Forest Land 226.349 15710 

Revenue Forest 32.89 458 

Revenue Area Privately Owned 

land 

19191 

Government Land 13101 

TOTAL: 48460 

Apart from the above count, few pollarded trees are also available 
in the forest area, which is approximately 2000-2500 in numbers. 
The details of the tress in revenue land and rehabilitation area are 
placed as ENCLOSURE 5.

3.4 Felling of the trees after Stage II diversion of the forest land, 
has been started and around 7900 tress have been fallen. 
Approximately an area of 89 hectares of forest land and 
32.89 hectares of revenue forest land has already been 
handed over to the project proponent. During the forest 
inspection, the reserve forest density has been found to be 
better than the protected forest density. A few patches of 
diverted forest land is having moderate dense forest while 
most of the forest area is found to be open forest. 

3.5  Project Proponent has made available equivalent non forest 
land for the compensatory afforestation. In addition to this, 
a sum of Rs. 9,93,51,319 has also been deposited in CAMPA 
account for undertaking plantation work. The area 
preparation work like fencing of area, pit digging etc for 
plantation has been started and plantation will be done in 
July, 2022. 

3.6 Thus, the notion of the complainant that trees, numbering 20 
lacs will be fallen and cut, was not found to be correct during 
the inspection by the team and has been found to be highly 
exaggerated. 

4 Elephant Movement and Corridor :  

4.1  It is respectfully submitted that the working plan for this area 
was prepared way back in 2008. At that point in time, there 
would have been elephant movement in the area and 
provision had been made in the plan for conserving the 
elephant corridor. 

4.2 However no movement of the elephant in the area has been  
noticed for the last 12-15 years by the forest department. 
During inspection, the senior and aged villagers have reported 
that they have also not seen or heard of the elephant 
movement in the nearby areas for last many years. 
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4.3 A new working plan for this region is under preparation and  
the contention of the complainant that the project of the 

elephant has been shelved (ठंडे ब े मे डालिदया) is misconceived 
and unfounded. 

4.5  To mitigate the adverse effects of this mine on elephants, a 
Wildlife Management Plan has been prepared and this wildlife 
management plan is duly approved by Chief Wildlife Warden 
of Madhya Pradesh. A copy of approval dated 16-919 is 
enclosed as ENCLOSURE 6. User agency has deposited an 
amount of Rs. 31.05 Cr. in CAMPA fund for implementation of 
this management plan. 

5. Conclusion:  

 5.1  Based on the inspection by the joint committee, following 
conclusions are drawn, which are as under: 

 The Suliyari Open Cast coal mine of the APMDC has been 
granted EC by MoEF&CC, Forest Clearance Stage II by 
MoEF&CC, CTO by MPPCB.

 The mine is situated far away from the designated CEPI 
area of the Singrauli Critically Polluted Area (now severely 
polluted area).

 The number of tree felling and destruction of thick and 
dense forest were found to be unfounded and 
misconceived. As complained that 20 lac numbers of tress 
will be destroyed, the tree feeling number is only around 
50,000, against which compensatory plantation @ 1000 
numbers per hectares will be undertaken in an area of 
approximately 259 hectares. Also mine management will 
plant trees within reclaimed mining lease area of 704 
hectares approximately.

 Elephant movement in the area has not been noticed for the 
last 12-15 years. Hence there seems to be no perceivable 
threat to the “Elephant Corridor”. Also a Wildlife 
Management Plan amounting to Rs 31.05 Cr has been 
approved by Chief Wildlife Warden, which is being 
implemented.”

5. We have gone through the report.  In the report, it has been mentioned  

that the  mining site is away from  Sanjay Tiger Reserve without giving the 

distance. Condition no. (xviii) in environmental clearance letter dated 

12.04.2021 issued by Government of India, Ministry of Environment, Forest 

and Climate Change, Impact Forest Division  reads as under:- 

“(xviii) No National Parks, Wildlife Sanctuaries and Eco-Sensitive 
Zones have been reported with 10km boundary of the project 
except Sanjay Gandhi Tiger Reserve ESZ boundary wherein the 
project is at about 7.8 kms from ESZ boundary.” 
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It is evident from the above said environmental clearance itself that the 

mining site is within 10 kms from Sanjay Gandhi Tiger Reserve ESZ boundary. 

6. The Project was considered by the sectoral Environmental Appraisal 

Committee (EAC) in its 56th EAC meeting held on 30.06.2020 and 9th meeting 

held on 26.02.2021 which recommended for grant of environmental clearance.  

Copies of the EIA and EMP reports, on the basis of which clearance had been 

granted, be filed before this Tribunal.  

7. As mentioned in para (xxi) of the above referred environmental clearance 

letter public hearing for the project of 5 MTPA capacity in an area of 1298 ha 

was conducted on 30.08.08.2019 at Playground of Government High School, 

Majhaulipath (core zone).  Major issues raised in the public hearing included 

(1) Land Acquisition and R & R (2) Employment to locals (3) Plantation, Green 

belt development, (4) Compensatory Afforestation (5) Conservation of bio-

diversity (6) Wildlife Conservation (7) Air Pollution. Appropriate action to 

address the issues raised in the Public hearing was proposed to be taken up.  

Since more than 45 percent population that is going to face displacement 

comprises of tribals, the clearance from the Ministry of Tribal Affairs, 

Government of India is also required.  Amount of Rs. 9.9 crores has already 

been deposited with CAMPA for compensatory afforestation in lieu of the forest 

diverted i.e. 259 ha, but there is no mention of area/location where 

afforestation is to take place and the species to be planted.  Copy of the detailed 

Action Plan prepared in this regard be furnished to this Tribunal.  The project 

involves 1386 affected families and the Project Proponent has plan for 

Rehabilitation and Resettlement as per the provisions of the Right to Fair 

Compensation and Transparency in Land Acquisition, Rehabilitation and 

Resettlement Act, 2013.  Copy of the detailed Action Plan about the 

Rehabilitation and Resettlement of the population which are likely to be 

displaced be filed before this Tribunal.  The Action Plan should clearly spelt out 
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the area where displaced persons will be resettled with details of civic amenities 

in the new villages,  Rehabilitation and Resettlement package to be provided 

etc. 

8. Copies of EIA/EMP/Action Plans referred to above be filed within two 

months by way of E-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Supported PDF and not in the form of Image PDF.  

9. Notice, along with the application and the report of the Joint Committee 

be issued to the Project Proponent through Executive Director, M/s The 

Andhra Pradesh Mineral Development Corporation Limited, 295/1D, 100 Feet 

Tadigadapa to Anikepadu Road, Kanur, Vijaywada- 521137, Andhra Pradesh, 

Principal Chief Conservator of Forests (HoFF and Wildlife), Government of 

Madhya Pradesh, Director, Sanjay Gandhi Tiger Reserve, Chairman, State 

Board of Wildlife, Madhya Pradesh requiring them to file their response/ reply 

to the allegations made in the application as well as observations made in the 

report of Joint Committee within two months by way of E-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and 

not in the form of Image PDF.  

10. List the matter for further consideration on 21.10.2022. 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 

August 04, 2022 
AG
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REGD. NO. D. L.-33004/99 
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PART II—Section 3—Sub-section (ii) 

PUBLISHED BY AUTHORITY 

2464]

No. 2464] NEW DELHI, TUESDAY, AUGUST  29,  2017/BHADRA  7, 1939 

पर्यावरण, वन और जलवयर् ुपररवर्ान मतं्रयलर् 

अधिसचूनय 

नई दिल्ली, 28 अगस् र्, 2017 

कय. आ. 2811(अ).—भयरर् सरकयर, पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् की अधिसूचनय सं. कय. आ. 1277 (अ) 

र्यरीख 31 मयचा, 2016 उन सभी व्यधिर्ों से, धजनके उससे प्रभयधवर् होने की संभयवनय थी, उस र्यरीख से, धजसको उस रयजपत्र की 

प्रधर्र्यं, धजसमें र्ह अधिसूचनय अंर्र्वाष्ट ह,ै उपलब्ि करय िी गई थीं, सयठ दिन की अवधि के भीर्र आक्षेपों और सुक्षयवों को आमंधत्रर् करर्े 

हुए एक  अधिसूचनय प्रकयधिर् की गई थी; 

और,  अधिसूचनय अन्र्र्वाष्ट करने वयले रयजपत्र की प्रधर्र्यं जनर्य को र्यरीख 31 मयचा, 2016 को उपलब्ि करय िी गई थीं; 

और,  अधिसूचनय के प्रधर्उत्तर में सभी व्यधिर्ों और पणियररर्ों से प्रयप्त आक्षेपों और सुझयवों पर कें द्रीर् सरकयर द्वयरय 

सम्र्क्  से धवचयर दकर्य गर्य; 

    और, संजर् डुबरी बयघ संरधक्ष र् धजसमें संजर् रयष्ट्रीर् उद्ययन और संजर् डुबरी वन्र्जीव अभर्यरण्र् सधम्मधलर् हैं जो 

1674.512 वगा दकलोमीटर में फैलय ह ै धजसमें से 812.581 वगा दकलोमीटर कय क्षेत्र बयघ संरधक्ष र् कय कोर क्षेत्र ह ैऔर 861.931 वगा 

दकलोमीटर कय क्षेत्र बफर क्षेत्र है और बयघ संरधक्ष र् कय क्षेत्र, धजसके अंर्गार् िोनों कोर और बफर क्षेत्र सधम्मधलर् हैं, मध् र् प्रििे और 

छत् र्ीसग र रय‍ र्ों में फैलय हैं; 

और, संजर् रयष्‍ट रीर् उद्ययन (464.643 वगा दकलोमीटर) और संजर् डुबरी वन् र्जीव अभर्यरण् र् (347.938 वगा दकलोमीटर) 

मध् र् प्रििे में धस् थ र् हैं और िोनों संरधक्ष र् क्षेत्र एक सयथ धमलकर, संजर् डुबरी बयघ के कोर क्षेत्र को गरठर् करर्े हैं, जो 812.581 वगा 

दकलोमीटर में फैले हुए है;  

और, संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी वन् र्जीव अभर्यरण् र् में सूखे से आद्रा पणापयर्ी प्रकयर के प्रयर्द्वीर् वनस् पधर् हैं जो दक 

खुले से अधि क घने वन क्षेत्रों के धलए जयने जयर्े हैं;  

और, संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी वन् र्जीव अभर्यरण् र् बयंिवग र-संजर्-गुरु घयसीियस-पलयमू पररिशृ्र् कय भयग है जो 

दक चयर संभयधवर् बयघ मेटय-जनसंख्र्य पररिशृ्र् में से एक ह;ै 

और, संजर् रयष्‍ट रीर् उद्ययन और सजंर् डुबरी वन् र्जीव अभर्यरण् र् बयघ के धलए बयंिवग  बयघ आ रधक्ष र्ी के सयथ गधलर्यरे की 

संर्ोजकर्य प्रियन करर्य ह ैऔर जंगली हयधथ र्ों के धलए पलयमू बयघ आरधक्ष र् के सयथ गधलर्यरे की संर्ोजकर्य प्रियन करर्य ह;ै 

ANNEXURE-R4
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और, संजर् रयष्‍ट रीर् उद्ययन और सजंर् डुबरी वन् र्जीव अभर्यरण् र् धवधभन्न प्रकयर के जीवजन्र्ुओं कय वयस ह;ै र्ह 9 संकटयपन्न (3 

गंभीर रूप स ेलुप्तप्रयर्, 3 लुप्तप्रयर् और 3 कमजोर) और 15 अनुसूची-I पिुओं को आश्रर् प्रियन करर्य ह;ै उि आरधक्षर्ी में बयघ, र्ेंिआु 

और रीछ की प्रमुख प्रजयधर्र्यं पयई जयर्ी हैं; उि आरधक्षर्ी में कभी-कभी हयधथर्ों के झुडंों के झुंड कय प्रमुख आकर्ाण होर्े हैं, जबदक चीर्ल, 

नीलगयर्, सयंभर, चौससंगय, सचंकयरय, मुंजक और जंगली सूअर प्रमुख धिकयर प्रजयधर् हैं; संजर् डुबरी वन् र्जीव अभर्यरण् र् के डुबरी और 

बस्र्ुआ श्रेणी और संजर् रयष्‍ट रीर् उद्ययन के पोंडी श्रेणी में बयघ की जनसंख्र्य के धलए आश्रर् प्रियन करर्े हैं, जबदक रयष्ट्रीर् उद्ययन की मोहन 

श्रेणी हयधथर्ों की जनसंख्र्य के धलए है; 

और, धवधभ न् न बयरहमयसी नदिर्यं अथयार्् गोपि, बनस, मवयई, महयन, कोडमर, उमरयरी  संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी 

वन् र्जीव अभर्यरण् र् से होर्े हुए बहर्ी ह;ै  

और, संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी वन् र्जीव अभर्यरण् र् में जीवजंर्ु की ्‍ र्यपक धवधविर्य है धजसमें बयघ, र्ेंिआु, रीछ, 

चीर्ल, सयंभर, चौससंगय मृग, सचंकयरय, मुंजक और जंगली सूअर सधम्मधलर् हैं; 

और, संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी वन् र्जीव अभर्यरण् र् के चयरों रर के क्षेत्र को, धजसकय धवस्र्यर और सीमयएं इस 

अधिसूचनय के पैरय 1 में धवधनर्िाष्ट हैं, जो पयररधस्थधर्क र्थय पर्यावरण की िधृष्ट से  पयररधस्थधर्क संवेिी जोन के रूप में पूवोि बयघ 

अभ्र्यरण्र् के कोर क्षेत्र को सयथ-सयथ गरठर् करर्य ह ैसुरधक्षर् और संरधक्षर् करनय र्थय उि पयररधस्थधर्क संवेिी जोन में उद्योगों र्य 

उद्योगों के वगो के प्रचयलन र्थय प्रसंस्करण करने को प्रधर्धर्द्ध करनय आवश्र्क ह;ै 

अर्ः, इसधलए, केन्द्रीर् सरकयर, पर्यावरण (संरक्षण) धनर्म, 1986 के धनर्म 5 के उपधनर्म (3) के सयथ परठर्  पर्यावरण 

(संरक्षण) अधिधनर्म, 1986 (1986 कय 29) की ियरय 3 की उपियरय (2) और उपियरय (3) के खंड (v) और खंड (xiv) और उपियरय (1) 

द्वयरय प्रित्त िधिर्ों कय प्रर्ोग करर्े हुए, मध् र् प्रििे और छत् र्ीसग र रय‍ र्ों में फैले संजर् रयष्‍ट रीर् उद्ययन और संजर् डुबरी वन् र्जीव 

अभर्यरण् र् जो बयघ संरधक्ष र्ी के कोर क्षेत्र को गरठर्  करर्े है, की सीमय से 2 दकलोमीटर  र्क की धवस् र्यररर् क्षेत्र को संजर् रयष्‍ट रीर् उद्ययन 

और संजर् डुबरी वन् र्जीव अभर्यरण् र् पयररधस्थधर्क संवेिी जोन (धजसे इसमें इसके पश्चयर्् पयररधस्थधर्क संवेिी जोन कहय गर्य ह)ै के रूप 

में अधिसूधचर् करर्ी ह,ै धजसकय धववरण धनम्नयनुसयर है, अथयार् ्:-- 

 1.पयररधस्थधर्क सवंिेी जोन कय धवस्र्यर और उसकी सीमयएं--(1) पयररधस्थधर्क संवेिी जोन कय धवस्र्यर संजर् रयष्‍ट रीर् उद्ययन 

और संजर् डुबरी वन् र्जीव अभर्यरण् र् जो संजर् डुबरी बयघ आरधक्षर् के कोर क्षेत्र को गरठर् करर्े है, की सीमय से 2 दकलोमीटर र्क होगय।  

(2) पयररधस्थधर्क संवेिी जोन 1053.243 वगा दकलोमीटर के क्षेत्र में फैलय  है,  धजसके अंर्गार् संजर् डुबरी बयघ आरधक्षर् कय 861.931 

वगा दकलोमीटर कय बफर क्षेत्र और धजसमें छत् र्ीसग र रय‍ र् कय 32.759 वगा दकलोमीटर कय क्षेत्र सधम्म धलर् है।  

(3)  मुख्र् सबंिओुं के धनििेयंकों के सयथ पयररधस्थधर्क संवेिी जोन कय मयनधचत्र उपयबिं I के रूप में उपयबद्ध है । 

(4) पयररधस्थधर्क संवेिी जोन में मध् र् प्रििे के र्ीन धजले अथयार् िहडोल, धसधद्ध और ससंगरौली के 98 ग्रयमों और छत् र्ीसग र के महने्द्रग र 

धजले के 3 ग्रयम सधम्म धलर् हैं। 

(5) पयररधस्थधर्क संवेिी जोन के अंर्गार् आने वयले ग्रयमों की सूची उपयबंि II के रूप में उपयबद्ध है । 

(6) पयररधस्थधर्क संवेिी जोन कय क्षेत्र उपयबिं III के रूप में उपयबद्ध है । 

2. पयररधस्थधर्क सवंिेी जोन के धलए आचंधलक महयर्ोजनय – (1) रय‍र् सरकयर, पयररधस्थधर्क संवेिी जोन के प्रर्ोजन के धलए रयजपत्र में 

इस अधिसूचनय के प्रकयिन की र्यरीख से िो वर्ा की अवधि के भीर्र, स्थयनीर् व्यधिर्ों के परयमिा से और रय‍र् सरकयर में सक्षम 

प्रधिकयरी के अनुमोिन के धलए इस अधिसूचनय में दिए गए अनुबंिों कय पयलन करर्े हुए आंचधलक महयर्ोजनय र्ैर्यर करेगी। 

(2) रय‍र् सरकयर द्वयरय पयररधस् थधर्क संवेिी जोन के धलए आचंधलक महयर्ोजनय ऐसी रीधर् जो इस अधिसूचनय में धवधनर्िाष्‍ट ट ह ैर्थय 

सुसंगर् कें द्रीर् और रय‍ र् धवधिर्ों के अनुरुप और कें द्रीर् सरकयर द्वयरय जयरी मयगाधनििेों, र्दि कोई हों, द्वयरय र्ैर्यर होगी । 

और कें द्रीर् सरकयर द्वयरय जयरी मयगाधनििेों, र्दि कोई हों, द्वयरय र्ैर्यर होगी । 

(3)    आंचधलक महयर्ोजनय, पयररधस्थधर्क और पर्यावरणीर् संबंिी बयर्ों को उि र्ोजनय में समयकधलर् करन े के धलए 

रय‍ र् सरकयर के सभी धवभयगों के परयमिा से र्ैर्यर होगी, अथयार्् -- 

(i) पर्यावरण; 

(ii) वन और वन्र्जीव;  

(iii) कृधर् और बयगवयनी ; 
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(iv) रयजस् व; 

(v) िहरी धवकयस; 

(vi) पर्ाटन सधहर् पयररधस्थधर्क पर्ाटन; 

(vii) ग्रयमीण धवकयस; 

(viii) ससंचयई और बय र धनर्ंत्रण; 

(ix) नगरपयधलक और िहरी धवकयस; 

(x) पंचयर्र्ी रयज; 

(xi) लोक धन मयाण धव भयग। 

(4)  आंचधलक महयर्ोजनय अनुमोदिर् धवद्यमयन भू-उपर्ोग, अवसंरचनय और दिर्यकलयपों पर कोई धनबंिन अधिरोधपर् 

नहीं करेगी जब र्क दक इस अधिसूचनय में इस प्रकयर धवधनर्िाष्‍ट ट न हो और आचंधलक महयर्ोजनय सभी अवसंरचनय और 

दिर्यकलयपों में जो अधिक िक्षर्य और पयररधस्थधर्क अनुकूल हों कय संविान करेगी । 

(5) आंचधलक महयर्ोजनय में अनयच्छयदिर् क्षेत्रों के जीणोद्धयर, धवद्यमयन जल धनकयर्ों के संरक्षण, आवयह क्षेत्रों के प्रबंिन, 

जल-संभरों के प्रबंिन, भूर्ल जल के प्रबंिन, मृिय और नमी संरक्षण, स्थयनीर् समुियर्ों की आवश्र्कर्यओं र्थय पयररधस्थधर्क 

और पर्यावरण से संबंधिर् ऐसे अन्र् पहलओुं, धजन पर ध्र्यन िेनय आवश्र्क ह,ै के धलए उपबंि होंगे । 

(6)   आंचधलक महयर्ोजनय सभी धवद्यमयन पूजय स् थलों, ग्रयमों और नगरीर् बंिोबस्र्ों, वनों के प्रकयर और दकस् मों, कृधर् क्षेत्रों, ऊपजयऊ 

भूधम, हररर् क्षेत्र जैसे उद्ययन और उसी प्रकयर के स् थयन, उद्ययन कृधर् क्षेत्र, फलोउद्ययन, झीलों और अन्र् जल धनकयर्ों कय अभ्र्कंन करेगी 

और इस र्ोजनय के मयनधचत्र के सयथ धवद्यमयन और प्रस्र्यधवर् भूधम उपर्ोग धविेर्र्यओं कय धववरण संलग्न होगय ।  

(7) आंचधलक महयर्ोजनय पयररधस्थधर्क संवेिी जोन में धवकयस को धवधनर्धमर् करेगय और अनुच्छेि 4 में सयरणी में सूचीबद्ध प्रधनधर्द्ध, 

धवधनर्धमर् दिर्यकलयपों कय पयलन करेगय और स्थयनीर् समुियर्ों की आजीधवकय सुरक्षय के धलए पर्यावरण अनुकूल धवकयस को सुधनधश्चर् 

करने को ब रयवय िेगय। 

(8) इस प्रकयर अनुमोदिर् आंचधलक महयर्ोजनय इस अधिसूचनय के उपबंिों के अनुसयर मयनीटरी के अपने कृत्र्ों को करने के धलए मयनीटरी 

सधमधर् के धलए एक संिभा िस्र्यवेज होगी । 

3.  रय‍र् सरकयर द्वयरय दकए जयन ेवयल ेउपयर्-- रय‍र् सरकयर इस अधिसूचनय के उपबंिों को प्रभयवी करने के धलए धनम्नधलधखर् उपयर् 

करेगी, अथयार््:-- 

 (1) भ-ूउपर्ोग – (क) पयररधस् थधर्क संवेिी जोन में वनों, उद्ययन-कृधर् क्षेत्रों, कृधर् क्षेत्रों, आमोि-प्रमोि के प्रर्ोजन के धलए धचधन्हर् दकए 

गए पयकों और खुले स्थयनों कय वृहि वयधणध‍र्क र्य आवयसीर् कयम्पलैक्स औद्योधगक दिर्यकलयपों के धलए उपर्ोग र्य संपररवर्ान नहीं 

होगय:  

        परंर्ु पयररधस्थधर्क संवेिी जोन के भीर्र भयग में कृधर् और अन्र् भूधम कय संपररवर्ान मयनीटरी सधमधर् की धसफयररि पर रय‍र् 

सरकयर के पूवा अनुमोिन से, स्थयनीर् धनवयधसर्ों की धनम्नधलधखर् आवयसीर् जरूरर्ों को पूरय करने के धलए अनुज्ञयर् दकर्य जयएगय, जैसे:- 

(i) धवद्यमयन सड़कों को चौड़य करनय और उन्हें सुि ृ करनय र्थय नई सड़कों कय संधनमयाण; 

(ii) अवसंरचनय और नयगररक सुधवियओं कय संधनमयाण और नवीकरण; 

(iii) प्रिरू्ण उत्पन्न न करने वयले लघु उद्योग; 

(iv) कुटीर उद्योगों धजसके अंर्गार् ग्रयमीण उद्योग हैं; सुधवियजनक भण्डयर और स्थयनीर् सुख-सुधवियओं जो पयररधस्थधर्क पर्ाटन में 

सहयर्क हैं धजसमें गृह वयस सधम्मधलर् है; और    

(v) संवर्िार् दिर्यकलयप और पैरय 4 के अिीन दिए गए हैं  

परंर्ु र्ह और भी दक रय‍र् सरकयर के पूवा अनुमोिन र्थय संधवियन के अनुच्छेि 244 और र्त्समर् प्रवृत्त धवधि के उपबंिों के अनुपयलन के 

धबनय, धजसके अंर्गार् अनुसूधचर् जनजयधर् और अन्र् परंपरयगर् वन धनवयसी (वन अधिकयरों की मयन्र्र्य) अधिधनर्म, 2006 (2007 कय 

2) भी है, वयधणध‍र्क र्य उद्योग धवकयस दिर्यकलयपों के धलए जनजयर्ीर् भूधम कय उपर्ोग अनुज्ञयर् नहीं होगय:  
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परंर्ु र्ह और भी दक पयररधस् थधर्क संवेिी जोन के भीर्र भू-अधभलेखों में प्रकट होने वयली कोई त्रुरट, मयनीटरी सधमधर् के धवचयर प्रयप्त 

करने के पश्चयर् ्रय‍र् सरकयर द्वयरय प्रत्र्ेक मयमले में एक बयर संिोधिर् होगी और उि त्रुरट के संिोिन की सूचनय कें द्रीर् सरकयर के 

पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् को िनेी होगी ।  

परंर्ु र्ह और भी दक उपर्ुाि त्रुरट के संिोिन में इस उप-पैरय के अिीन र्थय-उपबंधिर् के धसवयर् दकसी भी ििय में भू-उपर्ोग कय 

पररवर्ान सधम्मधलर् नहीं होगय :  

परंर्ु र्ह और भी दक धजससे हररर् क्षेत्र में जैसे वन क्षेत्र, कृधर् क्षेत्र आदि में कोई पयररणयधमक कटौर्ी नहीं होगी और वनरोपण र्थय 

धवरयसर् और जैव धवधविर्य संबंिी दिर्यकलयपों के सयथ अनप्रर्ुक् र् र्य अनुत् पयिक कृधर् क्षेत्रों में पुन  वनीकरण करने के प्रर्यस दकए  

जयएंगे ।  

 (2) प्रयकृधर्क जल स्रोर्ों -- आचंधलक महयर्ोजनय में सभी प्रयकृधर्क जल स्रोर्ों, नदिर्ों र्य जलसरणी के आवयह क्षेत्र की पहचयन की 

जयएगी और उसमें उनके संरक्षण और पुनरुद्भूर्करण के धलए र्ोजनय सधम् मधलर् होगी । 

(3) पर्ाटन/पयररधस्थधर्क पर्ाटन – (क) पयररधस्थधर्क संवेिी जोन के भीर्र सभी नए पयररधस्थधर्क पर्ाटन दिर्यकलयप र्य धवद्यमयन पर्ाटन 

संबंिी दिर्यकलयप पयररधस्थधर्क संवेिी जोन के धलए पर्ाटन महयर्ोजनय के अनुसयर होंगे ।    

(ख) पर्ाटन महयर्ोजनय पर्ाटन धवभयग, द्वयरय रय‍र् सरकयर के पर्यावरण और वन धवभयग के परयमिा से र्ैर्यर होगी ।  

(ग) पर्ाटन महयर्ोजनय आंचधलक महयर्ोजनय के एक घटक के रूप में होगी । 

(घ) पयररधस्थधर्क पर्ाटन संबंिी दिर्यकलयप धनम् नधलधखर् के अिीन धवधनर्धमर् होंगे, अथयार्् - 

(i) संजर् रयष्ट्रीर् उद्ययन और संजर् डुबरी वन्र्जीव अभर्यरण्र् की सीमय से एक दकलोमीटर के भीर्र र्य पयररधस्थधर्क संवेिी 

जोन के धवस्र्यर र्क, जो भी धनकट हो, दकसी होटल र्य ररसोटा कय नर्य संधन्नमयाण अनुज्ञयर् नहीं दकर्य जयएगय र्थय संजर् रयष्ट्रीर् 

उद्ययन और संजर् डुबरी वन्र्जीव अभर्यरण्र् की सीमय से एक दकलोमीटर की िरूी से परे पयररधस्थधर्क संवेिी जोन के धवस्र्यर 

र्क नए होटलों और ररसोटों की स्थयपनय पर्ाटन महयर्ोजनय के अनुसयर पयररधस्थधर्क पर्ाटन सुधवियओं के धलए पूवा सीमयंदकर् 

और पियधभधहर् क्षेत्रों में ही अनुज्ञयर् की जयएगी। 

(ii) पयररधस्थधर्क संवेिी जोन के अन्िर सभी नए पर्ाटन दिर्य-कलयप र्य धवद्यमयन पर्ाटन दिर्यकलयपों के धवस्र्यर केन्द्रीर् 

सरकयर, पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् द्वयरय जयरी मयगाििी धसद्धयंर्ों र्थय पयररधस्थधर्क पर्ाटन पर बल िरे्े हुए 

रयष्ट्रीर् बयघ संरक्षण प्रयधिकरण द्वयरय जयरी पयररधस्थधर्क पर्ाटन मयगाििी धसद्धयंर्ों (समर्-समर् पर र्थय-संिोधिर्) के अनसुयर 

होगय । 

(iii) आंचधलक महयर्ोजनय कय अनुमोिन दकए जयन ेर्क, पर्ाटन के धलए धवकयस और धवद्यमयन पर्ाटन दिर्यकलयपों के धवस्र्यर 

को वयस्र्धवक स्थल धवधनर्िाष्ट संवीक्षय र्थय मयनीटरी सधमधर् की धसफयररि पर आियररर् संबंधिर् धवधनर्यमक प्रयधिकरणों द्वयरय 

अनुज्ञयर् दकर्य होगय । 

(4) नसैर्गाक धवरयसर् -- पयररधस्थधर्क संवेिी जोन में महत्वपूणा नैसर्गाक धवरयसर् के सभी स्थलों जैसे सभी जीन कोि आरधक्षर् क्षेत्र, िैल 

धवरचनयएं, जल प्रपयर्ों, झरनों, घयटी मयगों, उपवनों, गुफयएं, स्थलों, भ्रमण, अश्वरोहण, प्रपयर्ों आदि की पहचयन की जयएगी और धवरयसर् 

संरक्षण र्ोजनय आंचधलक महयर्ोजनय के भयग के रुप में परररक्षण और संरक्षण के धलए र्ैर्यर की जयएगी । 

(5) मयनव धनर्मार् धवरयसर् स् थल - पयररधस् थधर्क संवेिी जोन में भवनों, संरचनयओं, धिल्प-र्थ्र्, ऐधर्हयधसक, कलयत्मक और सयंस्कृधर्क 

महत्व के क्षेत्रों की पहचयन और उनके संरक्षण के धलए धवरयसर् र्ोजनय आंचधलक महयर्ोजनय के भयग के रुप में र्ैर्यर की जयएगी ।  

(6) ध् वधन प्रिरू्ण -- पयररधस्थधर्क संवेिी जोन में ध् वधन प्रिरू्ण की रोकथयम और  धनर्ंत्रण कय पर्यावरण (संरक्षण) अधिधनर्म, 1986, के 

अिीन ध्वधन प्रिरू्ण (धवधनर्मन और धनर्ंत्रण) धनर्म 2000 के अनुसयर अनुपयलन दकर्य जयएगय ।  

(7) वयर् ुप्रिरू्ण -- पयररधस्थधर्क संवेिी जोन में, वयर्ु प्रिरू्ण कय धनवयरण और धनर्ंत्रण वयर्ु (प्रिरू्ण धनवयरण और धनर्ंत्रण) अधिधनर्म, 

1981 (1981 कय 14) के उपबंिों के अनुसरण में अनुपयलन दकर्य जयएगय।  

(8) बधहस्रयव कय धनस्सयरण -- पयररधस्थधर्क संवेिी जोन में उपचयररर् बधहस्रयव कय धनस्सयरण पर्यावरण (संरक्षण) अधिधनर्म, 1986 और 

उसके अिीन बनयए गए धनर्मों के उपबंिों के अिीन आने वयले पर्यावरणीर् प्रिरू्कों के धनस्सयरण के धलए सयियरण मयनकों के अनसुयर 

होगय । 

 (9) ठोस अपधिष्ट -- ठोस अपधिष्टों कय धनपटयन और प्रबंिन धनम्नधलधखर् रूप में होगय-- 
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(क) पयररधस्थधर्क संवेिी जोन में ठोस अपधिष्ट धनपटयन और प्रबंिन समर्-समर् पर संिोधिर् ठोस अपधिष्‍ट ट प्रबंिन धनर्म, 

2016, जो भयरर् सरकयर के पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् की अधिसूचनय सं. कय.आ. 1357(अ) र्यरीख 8 

अप्रैल, 2016 द्वयरय प्रकयधिर् दकए गए थे, के उपबंिों के अनुसयर दकर्य जयएगय ;  

अकयबाधनक सयमग्री कय धनपटयन पयररधस्थधर्क संवेिी जोन के बयहर पहचयन दकए गए स् थल पर दकसी पर्यावरणीर् स्वीकृर् रीधर् 

में होगय; 

  )ख (     पयररधस्थधर्क संवेिी जोन के अंर्गार् ठोस अपधिष्टों के सुरधक्षर् और पर्यावरणीर् ध्वधन प्रबंिन  ) ईएसएम (की पहचयन 

की गई र्कनीकों के उपर्ोग की धवद्यमयन धनर्मों और धवधनर्मों के अनुरूप अनुमधर् िी जयएगी। 

(10) जैव धचदकत् सीर् अपधिष्‍ट ट- जैव धचदकत् सीर् अपधिष्‍ट ट प्रबंिन धनम्नधलधखर् रूप में होगय— 

(क) पयररधस्थधर्क संवेिी जोन में जैव धचदकत्सीर् अपधिष्टों कय धनपटयन भयरर् सरकयर के पर्यावरण, वन और जलवयर्ु पररवर्ान 

मंत्रयलर् की समर्-समर् पर र्थय संिोधिर् अधिसूचनय सं.कय.धन 343 (अ) र्यरीख 28 मयचा 2016 द्वयरय प्रकयधिर् जैव धचदकत्सीर् 

अपधिष्ट प्रबंि धनर्म, 2016 के उपबंिों के अनुसयर दकर्य जयएगय । 

)ख (  पयररधस्थधर्क संवेिी जोन के अंर्गार् जैव-धचदकत्सय अपधिष्टों के सुरधक्षर् और पर्यावरणीर् ध्वधन  प्रबंिन  ) ईएसएम (की पहचयन की 

गई र्कनीकों के उपर्ोग की धवद्यमयन धनर्मों और धवधनर्मों के अनुरूप अनुमधर् िी जयएगी। 

(11) प्लयधस्टक अपधिष्ट प्रबिंन  - पयररधस्थधर्क संवेिी जोन में प्लयधस्टक अपधिष्ट प्रबंि कय धनपटयन भयरर् सरकयर के पर्यावरण, वन और 

जलवयर्ु पररवर्ान मंत्रयलर् की अधिसूचनय सय.कय.धन 340(अ), र्यरीख 18 मयचा, 2016 द्वयरय प्रकयधिर् प्लयधस्टक अपधिष्ट प्रबंि धनर्म 

2016 के उपबंिों के अनुसयर दकर्य जयएगय। 

(12) सधंनमयाण और धवध्वसं अपधिष्ट प्रबिंन  - पयररधस्थधर्क संवेिी जोन में संधनमयाण और धवध्वंस अपधिष्ट प्रबंि भयरर् सरकयर के 

पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् की अधिसूचनय सय.कय.धन 317(अ), र्यरीख 29 मयचा, 2016 द्वयरय प्रकयधिर् संधनमयाण और 

धवध्वंस प्रबंि धनर्म, 2016 के उपबंिों के अनुसयर दकर्य जयएगय । 

(13) ई–अपधिष्ट:- पयररधस्थधर्क संवेिी जोन में ई–अपधिष्ट प्रबंि कय धनपटयन भयरर् सरकयर के पर्यावरण, वन और जलवयर्ु पररवर्ान 

मंत्रयलर् द्वयरय ई–अपधिष्ट प्रबंि धनर्म, 2016 के उपबंिों के अनुसयर दकर्य जयएगय। 

(14) र्यनीर् पररवहन  - पररवहन की र्यनीर् संचयलन आवयस के अनुकूल रीधर् में धवधनर्धमर् होंगी और इस संबंि में आंचधलक 

महयर्ोजनय में धवधनर्िाष्ट उपबंि समयधवष्ट दकए जयएंगे और आंचधलक महयर्ोजनय के र्ैर्यर होने और रय‍र् सरकयर के सक्षम प्रयधिकयरी 

द्वयरय के अनुमोदिर् होने र्क, मयनीटरी सधमधर् सुसंगर् अधिधनर्मों र्थय र्ििीन बनयए गए धनर्मों और धवधनर्मों के अिीन र्यनीर् 

संचलन के अनुपयलन को मयनीटर करेगी । 

(15) र्यनीर् प्रिरू्ण - लयग ूधवधिर्ों के अनुसयर र्यनीर् प्रिरू्ण की रोकथयम और धनर्ंत्रण कय अनुपयलन दकर्य जयएगय और स्वच्छक ईंिन 

उियहरण के धलए सीएनजी आदि, के उपर्ोग के धलए प्रर्यस दकए जयएगे । 

(16) औद्योधगक ईकयइर्य ं - (i) पयररधस्थधर्क संवेिी जोन के भीर्र दकन्ही नए प्रिरू्णकयरी उद्योगों की स्थयपनय की अनुमधर् नहीं िी 

जयएगी।  

(ii)  पयररधस्थधर्क संवेिी जोन में कें द्रीर् प्रिरू्ण धनर्ंत्रण बोडा द्वयरय फरवरी, 2016 में जयरी दिियधनििेों में केवल गैर- केवल 

अप्रिरू्णकयरी उद्योगों की स्थयपनय को वगीकरण के अनुसयर अनुमधर् िी जयएगी, जब र्क दक इस अधिसूचनय में इस प्रकयर धवधनर्िाष्ट न 

हो।  

(17) पहयड़ी  लयनों कय संरक्षण  - पहयड़ी  लयनों कय संरक्षण धनम्नयनुसयर है:- 

(क) आंचधलक महयर्ोजनय में पहयड़ी  लयनों पर क्षेत्रों को उपिर्िार् दकर्य जयएगय जहयं दकसी भी  सधंनमयाण की अनमुधर् नहीं िी 

जयएगी । 

(ख) कटयव के एक उच्च धडग्री के सयथ धवद्यमयन खड़ी पहयड़ी  लयनों र्य  लयनों पर दकसी भी  संधनमयाण की अनमुधर् नहीं िी  

जयएगी । 

(18) केन्द्रीर् सरकयर और रय‍र् सरकयर, र्दि र्ह आवश्र्क समझर्ी है, इस अधिसूचनय के उपबंिों को प्रभयवी करने में अन्र् उपयर् 

धवधनर्िाष्ट करेगय। 
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4. पयररधस्थधर्क सवंिेी जोन में प्रधर्धर्द्ध र्य धवधनर्धमर् दकए जयन े वयल े दिर्यकलयपों की सचूी - पयररधस्थधर्क संवेिी जोन में सभी 

दिर्यकलयप पर्यावरण (संरक्षण) अधिधनर्म, 1986 (1986 कय 29) के उपबंिों और र्टीर् धवधनर्मन जोन (सीआरजेड), 2011 और 

पर्यावरणीर् प्रभयव आकलन (ईआईए ) अधिसूचनय, 2006 और अन्र् लयगू धवधिर्ों धजसके अन्र्गार् वन (संरक्षण) अधिधनर्म, 1980 

(1980 के 69), भयरर्ीर् वन अधिधनर्म, 1927 (1927 के 16), वन्र्जीव (संरक्षण) अधिधनर्म, 1972 (1972 के 53) के उपबंिों र्थय 

उनमें दकए गए संिोिनों द्वयरय ियधसर् होंग ेऔर नीचे िी गई सयरणी में धवधनर्िाष्ट रीधर् में धवधनर्धमर् होंगे, अथयार्् :--  

सयरणी 

िम स.ं दिर्यकलयप टीकय-रटप्पणी 

क. प्रधर्धर्द्ध दिर्यकलयप  

1.  वयधणध‍र्क खनन, पत्थर उत्खनन और 

उनको र्ोड़ने की इकयइर्यं । 

(क) सभी नए और धवद्यमयन खनन (लघु और वृहर् खधनज), पत्थर की खयनें 

और उनको  र्ोड़ने की इकयइर्यं वयस्र्धवक स्थयनीर् धनवयधसर्ों की घरेलू 

आवश्र्कर्यओं के धसवयर् नहीं होंगी धजसमें धनजी उपर्ोग के धलए मकयनों के 

संधन् नमयाण र्य मरम् मर् के धलए भूधम को खोिनय और मकयन बनयने के धलए 

ििेी टयइलों कय धनमयाण भी सधम् मधलर् है; 

(ख) खनन संदिर्यएं, मयननीर् उच्चर्म न्र्यर्यलर् की ररट र्यधचकय (धसधवल) 

सं. 1995 कय 202 टी.एन. गौडयबमान धथरुमूलपयि बनयम भयरर् संघ के 

मयमले में आििे र्यरीख 4 अगस्र्, 2006 और ररट र्यधचकय (धसधवल) सं. 

2012 कय 435 गोवय फयउंडेिन बनयम भयरर् संघ के मयमले में र्यरीख 21 

अप्रैल, 2014 के अंर्ररम आििे के सवािय अनुसरण में होंगी ।  

2.  प्रिरू्ण (जल र्य वयर्ु र्य मृिय र्य ध् वधन, 

आदि) कयररर् करने वयले उद्योगों की 

स् थयपनय । 

(क) कोई नर्य उद्योग र्य पयररधस्थधर्क संवेिी जोन में प्रिरू्ण फैलयने वयले 

उद्योगों के धवस्र्यर की अनुमधर् नहीं िी जयएगी। 

(ख) पयररधस्थधर्क संवेिी जोन के भीर्र कें द्रीर् प्रिरू्ण धनर्ंत्रण बोडा द्वयरय 

फरवरी, 2016 में जयरी दिियधनििेों में धसफा  गैर- प्रिधूर्र् उद्योगों को 

स्थयपनय के अनुसयर अनुज्ञयर् दकर्य जयएगय, जब र्क दक इस अधिसूचनय में 

इस प्रकयर धवधनर्िाष्ट न हो। 

3.  बृहर् जल धवद्युर् पररर्ोजनय की स् थयपनय । लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे । 

4.  दकसी पररसंकटमर् पियथों कय उपर्ोग र्य 

उत्पयिन र्य प्रस्संकरण । 

लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे । 

5.  प्रयकृधर्क जल धनकयर्ों र्य सर्ही क्षेत्र में 

अनुपचयररर् बधहस्रयाव कय धनस्सयरण । 

लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे । 

6.  फमों, कंपधनर्ों द्वयरय बडे़ पैमयने पर 

वयधणध‍र्क पिुिन संपिय और कुक्कुट फयमों 

की स्थयपनय । 

स्थयनीर् जरूरर्ों को पूरय करने के धसवयर् लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध 

(अन् र्थय उपबंधिर् के धसवयर्) होंगे। 

7.  नई आरय धमलों की स्थयपनय। पयररधस्थधर्क संवेिी जोन के भीर्र नई र्य धवद्यमयन आरय धमलों कय धवस् र्यर 

अनुज्ञयर् नहीं होगय ।  

8.  ईंट भट्टों की स्थयपनय करनय। लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे ।  

9.  पोधलथीन बैगों कय उपर्ोग । लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे ।  

10.  जलयवन लकड़ी कय वयधणध‍र्क उपर्ोग। लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे ।  

11.  नए कयष्‍ट ठ आियररर् उद्योग । लयगू धवधिर्ों के अनुसयर प्रधर्धर्द्ध (अन् र्थय उपबंधिर् के धसवयर्) होंगे ।  

ख. धवधनर्धमर् दिर्यकलयप 

12.  होटल और ररसोटा कय वयधणध‍र्क स्थयपनय । पयररधस्थधर्क अनुकूल पर्ाटन दिर्यकलयप के धलए लघु अस्थयर्ी संरचनयओं के 

धसवयर् नए वयधणध‍र्क होटलों और ररसोटों को संरधक्षर् क्षेत्र की सीमय के एक 

दक.मी. के भीर्र र्य पयररधस्थधर्क संवेिी जोन के धवस्र्यर र्क, जो भी धनकट 

हो अनुज्ञयर् नहीं दकर्य जयएगय : 

    परन्र्ु संरधक्षर् क्षेत्र की सीमय से एक दकलोमीटर से परे र्य पयररधस्थधर्क 

संवेिी जोन के धवस्र्यर र्क, जो भी धनकट हो, सभी नए पर्ाटन दिर्यकलयपों 

र्य धवद्यमयन दिर्यकलयपों कय धवस्र्यर र्थय लयगू पर्ाटन महयर्ोजनय र्थय 
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मयगाििी धसद्धयंर्ों के अनुरुप होगय । 

13.  संधनमयाण दिर्यकलयप । (क) संरधक्षर् क्षेत्र की सीमय से एक दकलोमीटर के भीर्र र्य पयररधस्थधर्क 

संवेिी जोन के धवस्र्यर र्क जो भी धनकट हो,  दकसी भी प्रकयर कय 

वयधणध‍र्क संधनमयाण अनुज्ञयर् नहीं दकर्य जयएगय  

   परंर्ु स् थयनीर् लोगों को पैरय 3 के उप पैरय (1) में सूचीबद्ध दिर्यकलयपों 

सधहर् उनके उपर्ोग के धलए उनकी भूधम में स्थयनीर् धनवयस्र्ों की आवयसीर् 

आवश्र्कर्यओं को पूरय करने धलए संधनमयाण करने की अनुमधर् भवन 

उपधवधिर्ों के अनुसयर िी जयएगी । 

(i)  धवद्यमयन सड़कों को चौड़य करनय और उन्हें सुि ृ करनय र्थय नई सड़कों 

कय संधनमयाण; 

(ii) बुधनर्यिी  यंचों और नयगररक सुख-सुधवियओं कय संधनमयाण और 

नवीकरण; 

(iii) फरवरी, 2016 में कें द्रीर् प्रिरू्ण धनर्ंत्रण बोडा द्वयरय दकए गए वगीकरण 

के अनुसयर पररभयधर्र् गैर- प्रिरू्णकयरी लघु उद्योग; 

(iv) कुटीर उद्योगों धजनके अंर्गार् ग्रयमीण उद्योग हैं; सुधविय भण्डयर और 

स्थयनीर् सुख सुधवियओं जो पयररधस्थधर्क पर्ाटन में धजस में ग्रह वयस 

भी ह ैसहयर्क हो; और    

(v)   इस अधिसूचनय में सूचीबद्ध संवर्िार् दिर्यकलयपों की सूची   

 (ख) परन्र्ु ऐसे लघु उद्योगों जो प्रिरू्ण उत् पन् न नहीं करर्े हैं, से संबंधिर् 

संधनमयाण दिर्यकलयप धवधनर्धमर् दकए जयएंगे और लयगू धनर्मों और 

धवधनर्मों, र्दि कोई हों,  के अनुसयर सक्षम प्रयधिकयरी की पूवा अनुमधर् से ही 

न् र्ूनर्म पर रखे जयएंगे ।  

 (ग) एक दकलोमीटर से आगे वह आंचधलक महयर्ोजनय की अनुसयर 

धवधनर्धमर् होंगे । 

14.  प्रिरू्ण उत्पन्न न करने वयले लघु उद्योग । फरवरी, 2016 में केन्द्रीर् प्रिरू्ण धनर्ंत्रण बोडा द्वयरय जयरी उद्योगों में 

वगीकरण के अनुसयर गैर-प्रिरू्णकयरी उद्योग और अपररसंकट में, लघु और 

सेवय उद्योग, कृधर्, पुष्‍टप कृधर्, उद्ययन कृधर् र्य पयररधस्थधर्क संवेिी जोन से 

ििेी सयमग्री से उत्पयिों को उत्पन्न करने वयले कृधर् आियररर् उद्योग सक्षम 

प्रयधिकयरी द्वयरय अनुज्ञयर् होंगे। 

15.  बकरी और भेड़ की वयधणध‍र्क पयलन। लयगू धवधिर्ों के अिीन धवधनर्धमर् होगी । 

16.  वृक्षों की कटयई । (क) रय‍र् सरकयर में सक्षम प्रयधिकयरी की पूवा अनुमधर् के धबनय वन, सरकयरी 

र्य रयजस्व र्य धनजी भूधम पर वृक्षों की कोई कटयई नहीं होगी । 

(ख) वृक्षों की कटयई संबंधिर् कें द्रीर् र्य रय‍र् अधिधनर्म र्य उसके अिीन 

बनयए गए धनर्मों के उपबंि के अनुसयर धवधनर्धमर् होगी । 

17.  वन उत्पयिों और गैर कयष्‍ट ठ वन उत्पयिों कय 

संग्रहण (एनटीएफपी) । 

लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

18.  प्रवयसी चरवयह।े लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

19.  धवद्युर् और िरूसंचयर टयवरों कय पररधनमयाण 

और केबल धबछयनय और अन्र् बुधनर्यिी  

 यंचे । 

लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । भूधमगर् केबल धबछयए जयने को 

ब रयवय दिर्य जयएगय। 

20.  नयगररक सुधवियओं सधहर् बुधनर्यिी  यंचे। लयग ू धवधिर्ों धनर्मों और धवधनर्मों मयगी धसद्धयंर्ों के अनुसयर न्र्ूनीकरण 

की उपयर्ों के सयथ, और उपलब्ि दकए जयएंगे ।  

21.  धवद्यमयन सड़कों को चौड़य करनय और उन्हें 

सुि ृ  करनय र्थय नई सड़कों कय संधन्नमयाण । 

लयग ू धवधिर्ों धनर्मों और धवधनर्मों मयगी धसद्धयंर्ों के अनुसयर न्र्ूनीकरण 

की उपयर्ों के सयथ, और उपलब्ि दकए जयएंगे । 

22.  पर्ाटन से संबंधिर् दिर्यकलयप करनय जैसे 

गमा हवय के गुब्बयरे, हेलीकयप्टर, ड्रोन,  

मयइिोलयइटस आदि द्वयरय पयररधस्थधर्क 

संवेिी जोन क्षेत्र के ऊपर से उड़नय  

लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 
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23.  पहयड़ी  यलों और निी र्टों कय संरक्षण । लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

24.  रयधत्र में र्यनीर् र्यर्यर्यर् कय संचलन । लयगू धवधिर्ों के अिीन वयधणध‍र्क प्रर्ोजन के धलए धवधनर्धमर् होंगे । 

25.  स्थयनीर् समुियर्ों द्वयरय चलयई जय रही कृधर् 

और बयगवयनी प्रथयओं के सयथ पिुपयलन, 

पिुपयलन कृधर्, जलकृधर् और मछली 

पयलन। 

स्थयनीर् लोगों के उपर्ोग के धलए लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

26.  प्रयकृधर्क जल धनकयर्ों र्य सर्ही क्षेत्र में 

उपचयररर् अपधिष्ट जल/बधहस्रयाव कय 

धनस्सयरण । 

उपचयररर् अपधिष्ट जल/बधहस्रयाव कय धनस्सयरण जल धनकयर्ों में प्रवेि नहीं 

करने दिर्य जयएगय। उपचयररर् अपधिष्ट जल के पुनचािण और पुन:उपर्ोग के 

धलए प्रर्यस दकए जयएंगे। उपचयररर् अपधिष्ट जल/बधहस्रयावों कय धनस्सयरण 

लयगू धवधिर्ों के अनुसयर धवधनर्धमर् दकर्य जयएगय  । 

27.  सर्ह और भूजल कय वयधणध‍र्क धनष्‍टकर्ाण । लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

28.  खुले कुआ, बोर कुआ, आदि के धलए कृधर् और 

अन्र् उपर्ोग । 

लयगू धवधिर्ों के अिीन धवधनर्धमर् और दिर्यकलयपों की समुधचर् प्रयधिकयरी 

द्वयरय मयनीटरी की जयएगी। 

29.  ठोस अपधिष्‍ट ट प्रबंिन/जैव-धचदकत्सीर् 

अपधिष्‍ट ट प्रबंिन। 

लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

30.  धवििेी प्रजयधर्र्ों को लयनय । लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

31.  पयररधस्थधर्क-पर्ाटन। लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

32.  वयधणध‍ र्क सयइनबोडा और होर्डंग । लयगू धवधिर्ों के अिीन धवधनर्धमर् होंगे । 

ग. सवंर्िार् दिर्यकलयप  

33.  वर्या जल संचर्न । सदि र् रूप से ब रयवय दिर्य जयए । 

34.  जैधवक खेर्ी । सदि र् रूप से ब रयवय दिर्य जयए ।   

35.  सभी गधर्धवधिर्ों के धलए हररर् प्रौद्योधगकी 

को ग्रहण करनय । 

सदि र् रूप से ब रयवय दिर्य जयए ।   

36.  कुटीर उद्योगों धजसके अंर्गार् ग्रयमीण 

कयरीगर आदि भी हैं । 

सदि र् रूप से ब रयवय दिर्य जयए ।   

37.  नवीकरणीर् ऊजया स्रोर् और ईंिन कय 

उपर्ोग । 
बयर्ो गैस, सौर लयइट, आदि कय संविान दकर्य जयएगय।  

38.  कृधर् वयधनकी । सदि र् रूप से ब रयवय दिर्य जयएगय । 

39.  पयररधस्थधर्क अनुकूल पररवहन कय उपर्ोग । सदि र् रूप से ब रयवय दिर्य जयएगय । 

40.  कौिल धवकयस । सदि र् रूप से ब रयवय दिर्य जयएगय । 

41.  धनम्नीकृर् भूधम र्य वन र्य आवयस की बहयली 

। 

सदि र् रूप से ब रयवय दिर्य जयएगय । 

42.  पर्यावरणीर् जयगरुकर्य । सदि र् रूप से ब रयवय दिर्य जयएगय । 

5.    मयनीटरी सधमधर्- कें द्रीर् सरकयर, पर्यावरण (संरक्षण) अधिधनर्म, 1986 (1986 कय 29) की ियरय 3 की उपियरय (3) द्वयरय प्रित्त 

िधिर्ों कय प्रर्ोग करर्े हुए र्ीन वर्ा की अवधि के धलए पयररधस्थधर्क संवेिी जोन की धनगरयनी प्रभयवी के धलए मयनीटरी सधमधर् गरठर् 

करर्ी ह,ै जो धनम्नधलधखर् से धमलकर बनेगी:--  

1. प्रभयगीर् आर्ुक् र्, रीवय   — अध्र्क्ष ;       

2. प्रभयगीर् आर्ुक् र्, िहडोल  —सिस् र् ;     

3. धजलय कलेक् टर, ससंगरौली                                       — सिस् र्; 

4. धजलय कलेक् टर, िहडोल                                         — सिस् र्; 

5. धजलय कलेक् टर, धसधद्ध                                      — सिस् र्; 

6. अिीक्षक अधभ र्ंर्य, लोक धनमयाण धवभयग, िहडोल                — सिस् र् ; 

7. अिीक्षक अधभ र्ंर्य, लोक स्वयस्थ्र् धवभयग, िहडोल                — सिस् र् ; 

8. मुख् र् कयर्ाकयरी अधि कयरी, धजलय पंचयर्र्, ससंगरौली               — सिस् र् ; 

9. मुख् र् कयर्ाकयरी अधि कयरी, धजलय पंचयर्र्, िहडोल                 — सिस् र् ; 

10. मुख् र् कयर्ाकयरी अधि कयरी, धजलय पंचयर्र्, धसधद्ध                   -—सिस् र् ; 
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11. रय‍र् सरकयर के नगर और ग्रयम र्ोजनय धवभयग कय प्रधर्धनधि         — सिस् र् ; 

12. रय‍र् प्रिरू्ण धनर्ंत्रण बोडा कय प्रधर्धनधि                           — सिस् र्; 

13. पर्यावरण के क्षेत्र में कयर्ा करने वयले गैर सरकयरी संगठन कय मध् र् प्रििे सरकयर द्वयरय  

      प्रत्र्ेक मयमले में र्ीन वर्ा की अवधि के धलए नयमधनर्िाष्ट दकए जयने वयलय एक प्रधर्धनधि                         — सिस् र्; 

14. रय‍ र् के दकसी धवख् र्यर्  संस् थयन र्य धवश् वधवद्ययलर् से प्रधर्धनधि पयररधस् थ धर्क और  

पर्यावरण के क्षेत्र  से मध् र् प्रििे सरकयर द्वयरय प्रत्र्ेक मयमले में र्ीन वर्ा की अवधि  

के धलए नयमधनर्िाष्ट दकए जयने वयलय एक धविेर्ज्ञ                              — सिस् र्; 

15. रय‍र् जैव धवधविर्य बोडा सिस्र्                                   — सिस् र्; 

16. क्षेत्र धनििेक, संजर् डुबरी बयघ आरधक्षर्ी  — सिस् र्  सधचव ; 

6. धनििे कय धनबिंन  

(1)  मयनीटरी सधमधर् कय कयर्ाकयल र्ीन वर्ा की अवधि के धलए होगी । 

(2)  मयनीटरी सधमधर् इस अधिसूचनय के उपबंिों के अनुपयलन को मयनीटर करेगी । 

(3)  पयररधस्थधर्क संवेिी जोन में भयरर् सरकयर के र्त् कयलीन पर्यावरण और वन मंत्रयलर् की अधिसूचनय सं. कय.आ. 1533(अ) र्यरीख 

14 धसर्ंबर, 2006 की अनुसूची में के अिीन सधम्मधलर् दिर्यकलयपों और इस अधिसूचनय के पैरय 4 के अिीन प्रधर्धर्द्ध 

गधर्धवधिर्ों के धसवयर् आन ेवयले ऐस े दिर्यकलयपों की ििय में वयस्र्धवक धवधनर्िाष्ट स्थलीर् िियओं पर आियररर् मयनीटरी 

सधमधर् द्वयरय संवीक्षय की जयएगी और उि अधिसूचनय के उपबंिों के अिीन पूवा पर्यावरण धनकयसी के धलए केन्द्रीर् सरकयर के 

पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् को धनर्िाष्ट की जयएगी ।  

(4)  इस अधिसूचनय के पैरय 4 के अिीन र्थय-धवधनर्िाष्ट प्रधर्धर्द्ध दिर्यकलयपों के धसवयर्, भयरर् सरकयर के पर्यावरण और वन मंत्रयलर् 

की अधिसूचनय संख्र्यंक कय.आ. 1533(अ) र्यरीख 14 धसर्ंबर, 2006 की अधिसूचनय के अनुसूची के अिीन ऐसे दिर्यकलयपों, 

धजन्हें सधम्मधलर् नहीं दकर्य गर्य ह,ै परंर्ु पयररधस्थधर्क संवेिी जोन में आर् ेहैं, ऐसे दिर्यकलयपों की वयस्र्धवक धवधनर्िाष्ट स्थलीर् 

िियओं पर आियररर् मयनीटरी सधमधर् द्वयरय संवीक्षय की जयएगी और उसे संबद्ध धवधनर्यमक प्रयधिकरणों को धनर्िाष्ट दकर्य जयएगय ।  

(5)  मयनीटरी सधमधर् कय सिस्र्-सधचव र्य संबद्ध उपयर्ुक् र्, ऐसे व्यधि के धवरूद्ध, जो इस अधिसूचनय के दकसी उपबंि कय उल्लंघन 

करर्य ह,ै पर्यावरण (संरक्षण) अधिधनर्म, 1986 की ियरय 19 के अिीन पररवयि फयइल करने के धलए सक्षम होगय । 

(6)  मयनीटरी सधमधर्, मुद्दय िर मुद्दय के आियर पर अपेक्षयओं पर धनभार रहर्े हुए संबद्ध धवभयगों के प्रधर्धनधिर्ों र्य धविेर्ज्ञों, औद्योधगक 

संगमों र्य संबद्ध पणियररर्ों के प्रधर्धनधिर्ों को अपने धवचयर-धवमिा में सहयर्र्य के धलए आमंधत्रर् कर सकेगी । 

(7)  मयनीटरी सधमधर् प्रत्र्ेक वर्ा की 31 मयचा र्क की रय‍ र् के मुख् र् वन् र्जीव रक्षक को अपनी वयर्र्ाक कयरावयई ररपोटा उपयबंि IV पर 

उपयबद्ध रूप धवियन के अनुसयर उक् र् वर्ा के 30 जून र्क प्रस्र्ुर् करेगी । 

(8)  केन्द्रीर् सरकयर कय पर्यावरण, वन और जलवयर्ु पररवर्ान मंत्रयलर् मयनीटरी सधमधर् को अपने कृत्र्ों के प्रभयवी धनवाहन के धलए 

समर्-समर् पर ऐसे धनििे ि ेसकेगय, जो वह ठीक समझे । 

7.  इस अधिसूचनय के उपबंिों को प्रभयव िनेे के धलए कें द्रीर् सरकयर और रय‍ र् सरकयर अधर्ररक् र् उपयर्, र्दि कोई हों, धवधनर्िाष्‍ट ट कर 

सकें गे ।  

8. इस अधिसूचनय के उपबंि, भयरर् के मयननीर् उच्चर्म न्र्यर्यलर् र्य उच्च न्र्यर्यलर् र्य रयष्‍ट रीर् हररर् प्रयधिकरण द्वयरय पयररर् कोई 

आििे र्य पयररर् होने वयले दकसी आििे, र्दि कोई हों, के अिीन होंगे । 

 

 

  [फय.सं. 25/122/2015-ईएसजेड]  

लधलर् कपूर, वैज्ञयधनक ‘जी’ 
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उपयबंि I 

अक्षयिं और ििेयरं्र के सयथ पयररधस्थ धर्क सवंिेी जोन कय मयनधचत्र 
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मखु्र् अवस्थयनों के सयथ सजंर् बयघ आरधक्षर्ी के पयररधस्थधर्क संविेी जोन की सीमय के भ ूमण्डलीर् धस्थधर् प्रणयली धनििेयकं  

 सबिं ुनयम अक्षयिं ििेयरं्र 

पू 1 23° 51' 4.984" उ 82° 10' 35.933" प ू

पू 2 23° 53' 25.401" उ 82° 14' 37.832" प ू

उ 1 24° 5' 35.843" उ 81° 35' 27.404" प ू

उ 2 24° 7' 39.568" उ 81° 32' 45.529" प ू

ि 1 23° 48' 33.513" उ 81° 47' 29.256" प ू

ि 2 23° 48' 23.213" उ 81° 48' 58.713" प ू

प 1 24° 2' 9.668" उ 81° 28' 50.959" प ू

प 2 24° 2' 7.881" उ 81° 27' 39.454" प ू

 

उपयबंि II 

पयररधस्थधर्क संविेी जोन के अरं्गार् आन ेवयल ेग्रयमो की सचूी के सयथ धनिेियंक 

पयररधस्थधर्क संविेी जोन के अरं्गार् आन ेवयल ेग्रयमो की सचूी के सयथ धनििेयंक  

 

िम.  

स ं.  

रय‍र्  धजलय  प्रभयग रयजस् व  अक्षयिं (डी डी) ििेयरं्र (डी डी) धवस्र्यर  

(हेक्टेर्र ) 

1 मध् र् प्रििे िहडोल उत्तर िहडोल बुचरो  24.06114528 81.52151722 1794.853 

2 मध् र् प्रििे िहडोल उत्तर िहडोल कुियरय 23.91503278 81.52030056 693.179 

3 मध् र् प्रििे िहडोल उत्तर िहडोल कयइलरी 23.96599944 81.50953639 1938.728 

4 मध् र् प्रििे िहडोल उत्तर िहडोल जमुरी 23.88525167 81.55605833 1915.454 

5 मध् र् प्रििे िहडोल उत्तर िहडोल बेलहय 23.91849667 81.53654583 493.147 

6 मध् र् प्रििे िहडोल उत्तर िहडोल मीथउली 23.88924972 81.53362889 289.247 

7 मध् र् प्रििे िहडोल उत्तर िहडोल कुथुली 2388027861 81.5836125 843.066 

8 मध् र् प्रििे िहडोल उत्तर िहडोल खरगरी 23.86470222 81.60479889 1579.521 
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9 मध् र् प्रििे िहडोल उत्तर िहडोल िोनहय 23.986195 81.48775389 1299.505 

10 मध् र् प्रििे िहडोल उत्तर िहडोल पयलयहय 23.91116083 81.52471694 71.81 

11 मध् र् प्रििे िहडोल उत्तर िहडोल पीपरी  23.87020083 81.54230167 180.02 

12 मध् र् प्रििे िहडोल उत्तर िहडोल बनसय 24.1077325 81.50593056 298.25 

13 मध् र् प्रििे िहडोल उत्तर िहडोल खयिहय 23.98067361 81.49064639 507.46 

14 मध् र् प्रििे िहडोल उत्तर िहडोल सरबरी 24.04489333 81.4979525 341.96 

 

                      उत्तर िहडोल कुल                                12246.197 

15 मि्  र् प्रििे धसधद्ध  संजर् टी आर बरकयिोल 24..07353472 81.57295167 249.23 

16 मध् र् प्रििे धसधद्ध  संजर् टी आर बसर्ुआ 24.00224861 81.73506556 1185.39 

17 मध् र् प्रििे धसधद्ध  संजर् टी आर गोलीफरी 23.89886111 81.90297222 201.47 

18 मध् र् प्रििे धसधद्ध  संजर् टी आर कुिररर्य 24.033250583 81.70979139 330.09 

19 मध् र् प्रििे धसधद्ध  संजर् टी आर पीपरयही 24.03804111 81.69738222 735.06 

20 मध् र् प्रििे धसधद्ध  संजर् टी आर पोनरी 23.96293028 81.77484833 1133.9 

              सजंर् बयघ आरधक्ष र् कुल                       3835.14 

21 मध् र् प्रििे धसधद्ध  धसधद्ध अमगॉव 23.98001278 81.81507694 1170.41 

22 मध् र् प्रििे धसधद्ध  धसधद्ध अरयडंडी 23.88909472 82.23856444 34.19 

23 मध् र् प्रििे धसधद्ध  धसधद्ध अनरोलय 23.8721775 82.15683694 445.81 

24 मध् र् प्रििे धसधद्ध  धसधद्ध बखही 23.97058417 81.99451361 401.7 

25 मध् र् प्रििे धसधद्ध  धसधद्ध बेलगॉव 23.89326444 82.13598806 129.02 

26 मध् र् प्रििे धसधद्ध  धसधद्ध बैनल  23.86788861 82.12681472 186.45 

27 मध् र् प्रििे धसधद्ध  धसधद्ध बेनिो 23.93543889 82.20335972 279.47 

28 मध् र् प्रििे धसधद्ध  धसधद्ध भयगवर  23.96700167 81.97676056 305.71 

29 मध् र् प्रििे धसधद्ध  धसधद्ध आमरयही 23.98142556 82.21455861 28.47 

30 मध् र् प्रििे धसधद्ध  धसधद्ध मनवरखी  24.00096389 82.08172139 274.98 

31 मध् र् प्रििे धसधद्ध  धसधद्ध भुइमर 23.96820139 82.14283833 296.77 

32 मध् र् प्रििे धसधद्ध  धसधद्ध बटु  23.9521775 82.12300222 155.53 

33 मध् र् प्रििे धसधद्ध  धसधद्ध छनगोहर 23.99762806 81.94620389 484 

34 मध् र् प्रििे धसधद्ध  धसधद्ध ियिरी 23.87652583 81.7395025 365.37 

35 मध् र् प्रििे धसधद्ध  धसधद्ध िवेरी 23.98053194 82.12240667 334.47 

36 मध् र् प्रििे धसधद्ध  धसधद्ध िमयािवरी 23.98290861 81.90544861 261.55 

37 मध् र् प्रििे धसधद्ध  धसधद्ध िूपखर 24.00870861 81.8666625 802.89 

38 मध् र् प्रििे धसधद्ध  धसधद्ध िोगहयरय 23.91131361 82.20341917 121.95 

39 मध् र् प्रििे धसधद्ध  धसधद्ध िहूकुररर्य 23.97576639 81.79257778 181.57 

40 मध् र् प्रििे धसधद्ध  धसधद्ध िवूरी 23.98738222 81.935005 661.71 

41 मध् र् प्रििे धसधद्ध  धसधद्ध गडवही 23.92972028 82.1595175 109.74 

42 मध् र् प्रििे धसधद्ध  धसधद्ध गइबयटय 23.97576639 82.12901861 350.74 

43 मध् र् प्रििे धसधद्ध  धसधद्ध गनजर 23.91202861 81.90361278 407.97 

44 मध् र् प्रििे धसधद्ध  धसधद्ध घयटीटोआ 23.96373361 82.12050028 487.07 
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45 मध् र् प्रििे धसधद्ध  धसधद्ध घोरबंि 23.912505 82.22956972 352.97 

46 मध् र् प्रििे धसधद्ध  धसधद्ध हयइकी 23.91390833 81.73669833 222.66 

47 मध् र् प्रििे धसधद्ध  धसधद्ध हरिी 23.86622056 81.73098417 502.8 

48 मध् र् प्रििे धसधद्ध  धसधद्ध हररयई  23.87557278 82.10422383 256.8 

49 मध् र् प्रििे धसधद्ध  धसधद्ध हररयईर्य 2398899056 81.92303194 199.52 

50 मध् र् प्रििे धसधद्ध  धसधद्ध जवरटोलय 23.88057667 82.118475 125.51 

51 मध् र् प्रििे धसधद्ध  धसधद्ध जुरी 23.92209556 81.9677675 1124.38 

52 मध् र् प्रििे धसधद्ध  धसधद्ध कमच 23.97124778 81.8414825 372.56 

53 मध् र् प्रििे धसधद्ध  धसधद्ध करइल 23.9556325 82.15230972 143.73 

54 मध् र् प्रििे धसधद्ध  धसधद्ध करौनयटी 23.97266139 81.85252639 673.6 

55 मध् र् प्रििे धसधद्ध  धसधद्ध सरसोर्ी 24.01776194 82.01816222 308.24 

56 मध् र् प्रििे धसधद्ध  धसधद्ध कथयउधर्र्य 23.96230417 82.15028444 106.97 

57 मध् र् प्रििे धसधद्ध  धसधद्ध केसखरय 23.96111278 82.2084825 27.96 

58 मि्  र् प्रििे धसधद्ध  धसधद्ध केसलर 23.91899806 82.1436725 366.22 

59 मध् र् प्रििे धसधद्ध  धसधद्ध खयइरी 23.9094075 81.723955 300.08 

60 मध् र् प्रििे धसधद्ध  धसधद्ध खयमधइर्य 23.92513361 82.1546925 86.16 

61 मध् र् प्रििे धसधद्ध  धसधद्ध खमचौरय 24.08943722 82.1546925 376.67 

62 मध् र् प्रििे धसधद्ध  धसधद्ध खोखयरय 24.04509028 81.87283472 474.31 

63 मध् र् प्रििे धसधद्ध  धसधद्ध कोरर 23.97004806 81.96913778 693.72 

64 मध् र् प्रििे धसधद्ध  धसधद्ध कोलय 23.85174556 81.74325528 443.45 

65 मध् र् प्रििे धसधद्ध  धसधद्ध कोटमय 23.93948944 81.95603278 340.15 

66 मध् र् प्रििे धसधद्ध  धसधद्ध कुनिोर  23.83059889 81.82379139 638.98 

67 मध् र् प्रििे धसधद्ध  धसधद्ध कुरचु 23.84269111 82.18137917 484.16 

68 मध् र् प्रििे धसधद्ध  धसधद्ध कुसमी 23.97671944 82.00190028 612.19 

69 मध् र् प्रििे धसधद्ध  धसधद्ध कुथर  24.06795167 816293825 670.02 

70 मध् र् प्रििे धसधद्ध  धसधद्ध लिगट 23.95688333 81.87877278 145.55 

71 मध् र् प्रििे धसधद्ध  धसधद्ध लूरघुटी 1 23.87122444 81.75701556 474.49 

72 मध् र् प्रििे धसधद्ध  धसधद्ध लूरघुटी 2 23.8672 81.758765 388.7 

73 मध् र् प्रििे धसधद्ध  धसधद्ध मचेरी 23.94449306 81.15975583 58.71 

74 मध् र् प्रििे धसधद्ध  धसधद्ध मच् चयर 

कयटय 
23.96957139 82.16922722 1507 

75 मध् र् प्रििे धसधद्ध  धसधद्ध मझौली 24.08972806 81.62238444 314.465 

76 मध् र् प्रििे धसधद्ध  धसधद्ध मनवरी 23.92989889 82.00547417 78.02 

77 मध् र् प्रििे धसधद्ध  धसधद्ध मटखधन र्य 24.03199889 81.73068639 1338 

78 मध् र् प्रििे धसधद्ध  धसधद्ध मेरयररर्य 23.95593028 81.89363472 1104.37 

79 मध् र् प्रििे धसधद्ध  धसधद्ध मेरकी 24.02124889 81.75791556 135.16 

80 मध् र् प्रििे धसधद्ध  धसधद्ध ननगपोखर 23.87831306 81.71096917 110.39 

81 मध् र् प्रििे धसधद्ध  धसधद्ध नौरधहर्य 23.90944672 81.91290528 288.84 

82 मध् र् प्रििे धसधद्ध  धसधद्ध नौरधहर्य 

िवेरथ 
23.93448583 81.98450639 374.34 
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83 मध् र् प्रििे धसधद्ध  धसधद्ध नीगन् नी 2398491667 81.79493111 122.29 

84 मध् र् प्रििे धसधद्ध  धसधद्ध पीपरयहय 23.96760556 81.92243611 735.06 

85 मध् र् प्रििे धसधद्ध  धसधद्ध पोरी 24.10202722 81.57896917 381.08 

86 मध् र् प्रििे धसधद्ध  धसधद्ध पुरहिोल 23.87807472 82.12645722 187 

87 मध् र् प्रििे धसधद्ध  धसधद्ध रोहल 23.92960111 81.94656139 456.92 

88 मध् र् प्रििे धसधद्ध  धसधद्ध सयजयिोल 23.99050833 81.87231694 242.06 

89 मध् र् प्रििे धसधद्ध  धसधद्ध सरयर्ेहय 24.08342917 81.65758083 397.51 

90 मध् र् प्रििे धसधद्ध  धसधद्ध सरसयरी 23.83685361 81.78316583 48.06 

91 मध् र् प्रििे धसधद्ध  धसधद्ध सेमरय 23.95604944 82.13694111 286.59 

92 मध् र् प्रििे धसधद्ध  धसधद्ध सोनग र 23.99040639 82.11777111 387.55 

93 मध् र् प्रििे धसधद्ध  धसधद्ध र्ल 23.83697278 81.74397 234.31 

94 मध् र् प्रििे धसधद्ध  धसधद्ध धत्रचूली 23.95443972 81.87023694 88.39 

                            धसधद्ध  कुल                                26709.905 

95 मध् र् प्रििे ससंगरौली ससंगरौली भरसेरय 24.01014278 82.06061778 650 

96 मध् र् प्रििे ससंगरौली ससंगरौली झयरय 23.99975 82.04935194 500 

97 मध् र् प्रििे ससंगरौली ससंगरौली पयरयसी 24.03537222 82.03630611 120 

98 मध् र् प्रििे ससंगरौली ससंगरौली बनजरी 24.01913556 820026675 810 

                   ससगंरौली कुल                                  2080 

99 छत् र्ीसग र  महने्द्रग र महने्द्रग र बरवही 23.90590639 81.65047917 257.78 

100 छत् र्ीसग र  महने्द्रग र महने्द्रग र मरीसरयई 23.8406425 81.67514167 361.79 

101 छत् र्ीसग र  महने्द्रग र महने्द्रग र बरच् चय 23.86398889 81.64316556 77.23 

  महने्द्रग र कुल 696.77 

 कुल र्ोग (हेक् टेर्र) 45568.012 

  वगा दकलोमीटर में कुल क्षते्र  455.68012 

 

उपयबंि III 

पयररधस्थधर्क संविेी जोन के सयमयन्र् क्षते्र 

ि.स.ं रय‍र् धजलय वन प्रभयग धवधि धस्थधर् (क्षते्र (हेक्टेर्र))  

आरधक्षर् वन सरंधक्षर् वन रयजस्व कुल क्षते्र 

1 मध्र् प्रििे धसधद्ध संजर् टी 

आर 
48.570 0.000 3835.140 3883.710 

2 मध्र् प्रििे िहडोल उत्तर 

िहडोल 
11614.750 521.600 12246.197 24382.547 

3 मध्र् प्रििे धसधद्ध धसधद्ध 32992.870 11185.362 26709.905 70888.137 

4 मध्र् प्रििे ससंगरौली ससंगरौली 814.000 0.000 2080.000 2894.000 

5 छत्तीसग र महने्द्रग र महने्द्रग र 1736.327 842.857 696.770 3275.954 

        47206.517 12549.819 45568.012 105324.348 

(हेक्टेर्र) में कुल क्षते्र 105324.348 
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वगा दकलोमीटर में कुल क्षते्र 1053.24348 

 
 

उपयबंि IV 

पयररधस्थधर्क संविेी जोन मयनीटरी सधमधर् - की गई कयरावयई की ररपोटा कय रूप धवियन 

1. बैठकों की संख् र्य और धर्धथ ।  

2. बैठकों कय कयर्ावृर् : कृपर्य मुख् र् उल् लेखनीर् सबंिओुं कय वणान करें । बैठक के कयर्ावृत् र् को एक पृथक अनुबंि में उपयबद्ध 

करें । 

3. आंचधलक महयर्ोजनय की र्ैर्यरी की प्रयधस् थधर् धजसके अंर्गार् पर्ाटन महयर्ोजनय। 

4. भू-अधभलेख में सिशृ् र् त्रुरटर्ों के सुियर के धलए ब् र्ौहयर दकए गए मयमलों कय सयरयंि । 

5. पर्यावरण समयघयर् धनियारण अधिसूचनय, 2006  के अिीन आने वयली गधर्धवधिर्ों की संधवक्षय के मयमलों कय सयरयंि । 

ब् र्ौरे एक पृथक् उपयबंि के रूप में उपयबद्ध दकए जय सकर्े हैं । 

6. पर्यावरण समयघयर् धनियारण अधिसूचनय, 2006  के अिीन न आने वयली गधर्धवधिर्ों की संधवक्षय के मयमलों कय सयरयंि । 

ब् र्ौरे एक पृथक् उपयबंि के रूप में उपयबद्ध दकए जय सकर्े हैं । 

7. पर्यावरण ( संरक्षण ) अधिधनर्म, 1986 की ियरय 19 के अिीन िजा की गई धिकयर्र्ों कय सयरयंि । 

8. कोई अन् र् महत् वपूणा धवर्र् । 
 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th August, 2017. 

S. O. 2811(E). — WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 
notification of the Government of the India in the Ministry of Environment, Forest and Climate Change number S.O. 
1277 (E), dated the 31st March, 2016, inviting objections and suggestions from all persons likely to be affected thereby 
within the period of sixty days from date on which copies of the Gazette containing the said notification were made 
available to the public; 

AND WHEREAS, copies of the Gazette containing the draft notification were made available to the public on 
the 31st March, 2016. 

AND WHEREAS, objections and suggestions received from persons and stakeholders in response to the draft 
notification were duly considered by the Central Government; 

AND WHEREAS, the Sanjay Dubri Tiger Reserve which includes Sanjay National Park and Sanjay Dubri 
Wildlife Sanctuary is spread over an of 1674.512 square kilometres of which 812.581 square kilometres is Core Area of 
the Tiger Reserve and 861.931 square kilometre is the Buffer Area and that the Tiger Reserve including both Core and 
Buffer Area is spread over the States of Madhya Pradesh and Chhattisgarh; 

AND WHEREAS, the Sanjay National Park (464.643 sq.km.) and Sanjay Dubari Wildlife Sanctuary (347.938 
sq.km.)are located in Madhya Pradesh and both the Protected Areas together constitute the core area of the Sanjay Dubri 
Tiger Reserve which is spread over 812.581 square kilometers; 

AND WHEREAS, Sanjay National Park and Sanjay Dubri Wildlife Sanctuary has dry to moist deciduous 
peninsular type of vegetation which are characterised by open to very dense forest areas; 

AND WHEREAS, Sanjay National Park and Sanjay Dubri Wildlife Sanctuary form part of Bandhavgarh-
Sanjay-Guru Ghasidas-Palamau landscape which is one of the four potential tiger meta-population landscape; 

AND WHEREAS, Sanjay National Park and Sanjay Dubri Wildlife Sanctuary provides corridor connectivity 
with Bandhavgarh Tiger Reserve for tigers and corridor connectivity for wild elephants of Palamu Tiger Reserve; 
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 AND WHEREAS, the Sanjay National Park and Sanjay Dubri Wildlife Sanctuary is home to a wide 
variety of fauna; it provides shelter to 9 threatened (3 critically endangered, 3 endangered and 3 vulnerable) and 15 
schedule-I animals; tigers, panthers and sloth bears are the major species found in the said reserve; occasional visiting 
herds of elephants are the other major attraction of the said reserve while cheetals, blue-bulls, sambars, four horned 
antelopes, chinkaras, barking deer and wild pigs are the major prey species; Dubari and Bastua ranges of the Sanjay 
Dubari Sanctuary and Pondi range of the Sanjay National Park provides shelter to the tiger population, while the Mohan 
range of the National Park plays host to the visiting population of elephants;  

AND WHEREAS, various perennial rivers, viz., Gopad, Banas, Mawai, Mahan, Kodmar, Umrari flow through 
the Sanjay National Park and Sanjay Dubri Wildlife Sanctuary; 

AND WHEREAS, wide variety of fauna is present in Sanjay National Park and Sanjay Dubri Wildlife 
Sanctuary which inter alia include Tiger, Panther, Sloth bear, Cheetal, Sambhar, Four Hhorned Antelopes, Chinkara, 
Barking Deer and Wild Pig; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of which are 
specified in paragraph 1 of this notification, around the Sanjay National Park and Sanjay Dubri Wildlife Sanctuary, 
which together constitute the Core Area of the aforesaid Tiger Reserve, as Eco-sensitive Zone from ecological and 
environmental point of view and to prohibit industries or class of industries and their operations and processes in the said 
Eco-sensitive Zone; 

NOW THEREFORE, in exercise of the powers conferred by sub-section(1) and clauses (v) and (xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (3) 
of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to an extent of 
2 kilometers from the boundary of Sanjay National Park and Sanjay Dubri Wildlife Sanctuary, which together constitute 
the Core Area of the Sanjay Dubri Tiger Reserve, as the Sanjay National Park and Sanjay Dubri Wildlife Sanctuary Eco-
sensitive Zone (herein after referred to as the Eco-sensitive Zone), which is spread over the States of Madhya Pradesh 
and Chhattisgarh, details of which are as under, namely:- 

1. Extent and boundaries of Eco-sensitive Zone.- (1) The extent of Eco-Sensitive Zone is up to 2 kilometers from the 
boundary of Sanjay National Park and Sanjay Dubri Wildlife Sanctuary, which together constitute the Core Area of the 
Sanjay Dubri Tiger Reserve. 

(2) The Eco-sensitive Zone is spread over an area of 1053.243 square kilometres which includes 861.931 square 
kilometres Buffer Area of Sanjay Dubri Tiger Reserve and includes 32.759 square kilometres area of Chhattisgarh State. 

(3) The map of the Eco-sensitive Zone along with co-ordinates of prominent points is appended as Annexure I. 

(4) The Eco-sensitive Zone includes 98 villages in three Districts viz. Shahdol, Sidhi and Singrauli of Madhya Pradesh 
and 3 villages of Manendragarh District of Chhattisgarh. 

(5) The list of the villages falling within the Eco-sensitive Zone is appended as Annexure II. 

(6) The area of the Eco-sensitive Zone is appened as Annexure-III. 

2.  Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall, for the purpose of the Eco-
sensitive Zone  prepare, a  Zonal Master Plan, within a period of two years from the date of publication of this 
notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in this 
notification for approval of Competent Authority in the State Government. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as is 
specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued by 
the Central Government, if any.  

(3) The Zonal Master Plan shall be prepared in consultation with the following State Departments, for integrating the 
ecological and environmental considerations into the said plan:- 

(i)  Environment; 
(ii)  Forest and Wildlife;  
(iii)  Agriculture and Horticulture; 
(iv)  Revenue; 
(v)  Urban Development; 
(vi)  Tourism including eco-tourism; 
(vii)  Rural Development; 
(viii) Irrigation and Flood Control; 
(ix)  Municipal and Urban Development; 
(x)  Panchayati Raj; 
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(xi)  Public Works Department.  

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure and 
activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all 
infrastructure and activities to be more efficient and eco-friendly.    

 (5) The Zonal Master Plan shall provide for restoration of denuded and degraded areas, conservation of existing water 
bodies, management of catchment areas, watershed management, groundwater management, soil and moisture 
conservation, needs of local community and such other aspects of the ecology and environment that need attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, types and 
kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, horticultural areas, orchards, 
lakes and other water bodies with supporting maps and the Plan shall be supported by maps giving details of existing and 
proposed land use features. 

(7) The Zonal Master Plan shall regulate development in the Eco-sensitive Zone and adhere to prohibited, regulated 
activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for livelihood security 
of local communities. 

(8) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for carrying out 
its functions of monitoring in accordance with the provisions of this notification. 

3. Measures to be taken by State Government.- The State Government shall take the following measures for 
giving effect to the provisions of this notification, namely:- 
1. Landuse.- (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational 
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential complex or 
industrial activities:  

Provided that the conversion of agricultural and other lands within the Eco-sensitive Zone may be permitted on the 
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the 
residential needs of the local residents and for the activities such as.- 

(i) widening and strengthening of existing roads and construction of new roads; 
(ii) construction and renovation of infrastructure and civic amenities; 
(iii) small scale industries not causing pollution;  
(iv) cottage industries including village industries; convenience stores and local amenities supporting eco-tourism 

including home stay; and  
(v) promoted activities given in paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial development activities without 
the prior approval of the State Government and without compliance of the provisions of article 244 of the Constitution or 
the law for the time being in force, including the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of 
Forest Rights) Act, 2006 (2 of 2007): 

 Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by the State 
Government, after obtaining the views of Monitoring Committee, once in each case and the correction of said error shall 
be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change: 

Provided also that the correction of error shall not include change of land use in any case except as provided under this 
sub-paragraph: 

Provided also that there shall be no consequential reduction in green area, such as forest area and agricultural area and 
efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and habitat and 
biodiversity restoration activities. 

(2) Natural water bodies.- The catchment areas of all natural springs, rivers and channels shall be identified and plans 
for their conservation and rejuvenation shall be incorporated in the Zonal Master Plan.   

(3) Tourism/ Eco-tourism.-  

(a) All new eco-tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be as per 
the Tourism Master Plan for the Eco-sensitive Zone.  

(b)The Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with State 
Departments of Environment and Forests.  

(c) The Tourism Master Plan shall form a component of the Zonal Master Plan. 
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(d)  The activities of eco-tourism shall be regulated as under, namely:-    

(i) no new construction of hotels and resorts shall be permitted within 1 km from the boundary of the Sanjay National 
Park and Sanjay Dubri Wildlife Sanctuary or upto the extent of the Eco-sensitive Zone whichever is nearer and 
beyond the distance of 1 km. from the boundary of the Sanjay National Park and Sanjay Dubri Wildlife Sanctuary till 
the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be permitted only in pre-
defined and designated areas for eco-tourism facilities as per Tourism Master Plan.  

(ii)  all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in 
accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate 
Change and the eco-tourism guidelines issued by the National Tiger Conservation Authority (as amended from time to 
time) with emphasis on eco-tourism. 

(iii)   till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities shall 
be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation of the 
Monitoring Committee.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool reserve 
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and a 
heritage conservation plan shall be drawn up for their preservation and conservation as a part of the Zonal Master Plan.   

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, aesthetic, 
and cultural significance shall be indentified in the Eco-sensitive Zone and heritage conservation plan for their 
conservation shall be prepared as part Zonal Master Plan. 

(6) Noise pollution.- Prevention and Control of noise pollution in the Eco-sensitive Zone shall be carried out in 
accordance with Noise Pollution (Regulation And Control) Rules, 2000 under the Environment (Protection) Act, 1986. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out in accordance 
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and rules made thereunder. 

(8) Discharge of effluents.- Discharge of treated effluent in the Eco-sensitive Zone shall be in accordance with the 
provisions of the General Standards for Discharge of Environmental Pollutants covered under the Environmental 
(Protection) Act, 1986 and rules made thereunder or standards stipulated by State Government. 

(9) Solid wastes.- Disposal and management of solid wastes shall be as under:-  

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance with  the Solid 
Waste Management  Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 
Climate Change vide notification number  S.O. 1357 (E), dated the 8th April, 2016; 

 the inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-
sensitive Zone. 

(b) Safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing rules and 
regulations using identified technologies may be allowed within Eco-Sensitive Zone. 

(10) Bio-medical waste.- Bio medical waste management shall be as under: 

(a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bio-Medical 
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 
Climate Change vide Notification number GSR 343 (E), dated the 28th March, 2016. 

(b) Safe and Environmentally Sound Management (ESM) of Bio-medical wastes in conformity with the existing rules 
and regulations using identified technologies may be allowed within Eco-Sensitive Zone. 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried out as per the 
provisions of the Plastic Waste Management Rules, 2016 published by the Government of India in the Ministry of 
Environment, Forest and Climate Change vide notification number G.S.R. 340(E), dated the 18th March, 2016. 

(12) Construction and demolition waste management.- The construction and demolition waste management in the 
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste Management 
Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and Climate Change vide 
notification number G.S.R. 317(E), dated the 29th March, 2016. 

(13) E-waste.- The e- waste management in the Eco-sensitive Zone shall be carried out as per the provisions of the E-
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and 
Climate Change. 
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(14) Vehicular traffic.- The vehicular movement of traffic shall be regulated in a habitat friendly manner and specific 
provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master plan is 
prepared and approved by the Competent Authority in the State Government, the Monitoring Committee shall monitor 
compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder. 
 
(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be carried out in accordance with 
applicable laws and the efforts to be made for use of cleaner fuel for example CNG, etc. 
 
(16) Industrial units.- (i) no new polluting industries shall be permitted to be set up within the Eco-sensitive Zone. 

(ii) Only non-polluting industries shall be permitted within Eco-sensitive Zone as per classification of Industries in the 
guidelines issued by the Central Pollution Control Board in February 2016, unless otherwise specified in this notification. 

 (17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted.  

(b) no construction on existing steep hill slopes or slopes with a high degree of erosion shall be permitted. 

  (18) The Central Government and the State Government shall specify other additional measures, if it considers 
necessary, in giving effect to the provisions of this notification. 

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-  
All activities in the Eco-sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 

1986 (29 of 1986) and the rules made thereunder including the Coastal Regulation Zone (CRZ), 2011 and the 
Environmental Impact Assessment (EIA) Notification, 2006 and other applicable laws including the Forest 
(Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 
of 1972),  and amendments made thereto and be regulated in the manner specified in the Table below, namely:- 

 

TABLE 

S. No. Activity Description 
A. Prohibited Activities 

1.  Commercial mining, stone 
quarrying and crushing units. 
 

(a) New (minor and major minerals), stone quarrying and crushing units 
shall be prohibited except for meeting the domestic needs of bona fide 
local residents including digging of earth for construction or repair of 
houses and for manufacture of country tiles or bricks for housing and for 
personal consumption. 
 
 (b) The mining operations shall  be carried out in accordance with the 
order of the Hon’ble Supreme Court dated the 04

th August, 2006 in the 
matter of T.N. Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 of 
1995 and dated the 21st April, 2014 in the matter of Goa Foundation Vs. 
UOI in W.P.(C) No.435 of 2012. 

2.  Setting of industries causing 
pollution (water, air, soil, noise, 
etc.). 

(a) No new industries and expansion of existing polluting industries in the 
Eco-sensitive zone shall be permitted.  
(b) Only non-polluting industries shall be permitted within Eco-sensitive 
Zone as per classification of Industries in the Guidelines issued by the 
Central Pollution Control Board in February 2016, unless otherwise 
specified in this notification.  

3.  Establishment of major 
hydroelectric project. 

Prohibited (except as otherwise provided) as per applicable laws. 

4.  Use or production or processing 
of any hazardous substances. 

Prohibited (except as otherwise provided) as per applicable laws. 

5.  Discharge of untreated effluents 
in natural water bodies or land 
area. 

Prohibited (except as otherwise provided) as per applicable laws. 

6.  Establishment of large-scale 
commercial livestock and poultry 
farms by firms, companies, etc.  

Prohibited (except as otherwise provided) as per applicable laws except 
for meeting local needs. 
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7.  Setting of new saw mills. No new or expansion of existing saw mills shall be permitted within the 
Eco-sensitive Zone. 

8.  Setting up of brick kilns. Prohibited (except as otherwise provided) as per applicable laws. 
9.  Use of polythene bags. Prohibited (except as otherwise provided) as per applicable laws. 
10.  Commercial use of firewood. Prohibited (except as otherwise provided) as per applicable laws. 
11.  New wood based industry. Prohibited (except as otherwise provided) as per applicable laws. 
 

B. Regulated Activities 
12.  Commercial establishment of hotels 

and resorts. 
No new commercial hotels and resorts shall be permitted within one 
kilometre of the boundary of the Protected Area or upto the extent of 
Eco-sensitive Zone, whichever is nearer, except for small temporary 
structures for eco-tourism activities: 
Provided that, beyond one kilometre from the boundary of the 
Protected Area or upto the extent of Eco-sensitive Zone, whichever is 
nearer, all new tourist activities or expansion of existing activities 
shall be in conformity with the Tourism Master Plan and guidelines as 
applicable. 

13.  Construction activities. (a) No new commercial construction of any kind shall be permitted 
within one kilometre from the boundary of the Protected Area or upto 
extent of the Eco-sensitive Zone, whichever is nearer: 

Provided that, local people shall be permitted to undertake 
construction in their land for their use including the activities 
listed in sub- paragraph (1) of paragraph 3 as per building 
byelaws to meet their residential needs of the local residents such 
as: 
(i) Widening and strengthening of existing roads and 

construction of new roads; 
(ii) Construction and renovation of infrastructure and civic 

amenities; 
(iii) Small scale industries not causing pollution termed as per 

Classification done by Central Pollution Control Board of 
February 2016;  

(iv) Cottage industries including village industries; convenience 
stores and local amenities supporting eco-tourism including 
home stays; and  

(v) Promoted activities listed in this Notification. 
(b) The construction activity related to small scale industries not 
causing pollution shall be regulated and kept at the minimum, with 
the prior permission from the competent authority as per applicable 
rules and regulations, if any. 
 (c) Beyond one kilometre it shall be regulated as per the Zonal 
Master Plan.   

14.  Small scale non polluting industries. Non polluting industries as per classification of industries issued by 
the Central Pollution Control Board in February 2016 and non-
hazardous, small-scale and service industry, agriculture, floriculture, 
horticulture or agro-based industry producing products from 
indigenous materials from the Eco-sensitive Zone shall be permitted 
by the competent Authority. 

15.  Commercial goat and sheep farming. Regulated under applicable laws. 
16.  Felling of trees. (a) There shall be no felling of trees on the forest or Government or 

revenue or private lands without prior permission of the competent 
authority in the State Government. 
(b) The felling of trees shall be regulated in accordance with the 
provisions of the concerned Central or State Acts and the rules made 
thereunder. 

17.  Collection of Forest Produce or Non-
Timber Forest Produce (NTFP). 

Regulated under applicable laws. 

18.  Migratory graziers. Regulated under applicable laws. 
19.  Erection of electrical and Regulated under applicable law (underground cabling may be 
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5. Monitoring Committee.- In exercise of the powers conferred by sub-section (3) of section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986), the Central Government hereby constitutes a Monitoring Committee for a period of 
three years, for effective monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:-  
1. Divisional Commissioner, Rewa —Chairman; 
2. Divsional Commissioner, Shahdol —Member; 
3. District Collector, Singrauli —Member; 
4. District Collector, Shahdol —Member; 
5. District Collector, Sidhi —Member; 
6. Superintending Engineer Public Works Department, Shahdol —Member; 

communication towers and laying of 
cables and other infrastructures. 

promoted). 
 

20.  Infrastructure including civic 
amenities. 

Shall be done with mitigation measures, as per applicable laws, rules 
and regulations and available guidelines. 

21.  Widening and strengthening of 
existing roads and construction of 
new roads. 

Shall be done with mitigation measures, as per applicable laws, rules 
and regulations and available guidelines.  

22.  Under taking other activities related 
to tourism like over flying the Eco-
sensitive Zone  by  hot air balloon, 
helicopter, drones, Microlites, etc.  

Regulated under applicable law. 

23.  Protection of hill slopes and river 
banks. 

Regulated under applicable laws. 

24.  Movement of vehicular traffic at 
night. 

Regulated for commercial purpose under applicable laws.  

25.  Ongoing agriculture and horticulture 
practices by local communities along 
with dairies, dairy farming, 
aquaculture and fisheries. 

Permitted under applicable laws for use of locals. 

26.  Discharge of treated waste 
water/effluents in natural water 
bodies or land area. 

The discharge of treated waste water/effluents shall be avoided to 
enter into the water bodies and efforts shall be made for recycle and 
reuse of treated waste water, and the discharge of treated waste 
water/effluent shall be regulated as per applicable laws.  

27.  Commercial extraction of surface 
and ground water.  

Regulated under applicable law. 
 

28.  Open well, bore well, etc. for 
agriculture or other usage. 

Regulated under applicable laws and the activity shall be monitored 
by the concerned authority. 

29.  Solid waste management/bio-medical 
waste management. 

Regulated under applicable laws. 

30.  Introduction of exotic species. Regulated under applicable laws.  
31.  Eco-tourism. Regulated under applicable laws. 
32.  Commercial sign boards and 

hoardings. 
Regulated under applicable laws. 

C. Promoted Activities 
33.  Rain water harvesting. Shall be actively promoted. 
34.  Organic farming. Shall be actively promoted. 
35.  Adoption of green technology for all 

activities. 
Shall be actively promoted. 

36.  Cottage industries including village 
artisans, etc. 

Shall be actively promoted. 

37.  Use of renewable energy and fuels. Bio gas, solar light, etc. to be actively promoted.  
38.  Agro-forestry. Shall be actively promoted. 
39.  Use of eco-friendly transport. Shall be actively promoted. 
40.  Skill development. Shall be actively promoted. 
41.  Restoration of degraded land/ forests/ 

habitat. 
Shall be actively promoted. 

42.  Environmental awareness. Shall be actively promoted. 
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7. Superintending Engineer Public Health Department, Shahdol —Member; 
8. Chief Executive Officer of District Panchayat, Singrauli —Member; 
9. Chief Executive Officer of District Panchayat, Shahdol —Member; 
10. Chief Executive Officer of District Panchayat, Sidhi —Member; 
11. Representative of the Town and Country Planning Department of the State Government —Member; 
12. Representative of the State Pollution Control Board —Member; 
13. One representative of Non Governmental Organisation working in the field of  

environment to be nominated by the Government of Madhya Pradesh for  
a term of three years in each case  — Member; 

14. One expert in the area of ecology and environment from a reputed institution  
of University in the State to be nominated by the Government of Madhya Pradesh  
for a term of three year in each case  — Member;  

15. Member, State Biodiversity Board                                  — Member; 
16. Field Director, Sanjay Dubri Tiger Reserve, — Member Secretary. 
 
6. Terms of reference.- (1) The tenure of the Monitoring Committee shall be for a period of three years. 

(2) The Monitoring Committee shall monitor the compliance of the provisions of this notification.  

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile 
Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th September, 2006, and are falling in 
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof, 
shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to 
the Central Government in the Ministry of Environment, Forests and Climate Change for prior environmental 
clearances under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the 
erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14th September, 2006 and are 
falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and 
referred to the concerned Regulatory Authorities. 

(5) The Member Secretary of the Monitoring Committee or the concerned Collector(s) or the concerned park 
Deputy Conservator of Forests shall be competent to file complaints under section 19 of the Environment 
(Protection) Act, 1986 against any person who contravenes the provisions of this notification. 

(6)  The Monitoring Committee may invite representatives or experts from concerned Departments, representatives 
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the 
requirements on issue to issue basis. 

 (7) The Monitoring Committee shall submit the annual action taken report of its activities as on 31st March of 
every year by 30th June of that year to the Chief Wildlife Warden of the State as per pro forma appended at 
Annexure IV. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such 
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7.  The Central Government and State Government may specify additional measures, if any, for giving effect to 
provisions of this notification.  

8.  The provisions of this notification shall be subject to the orders, if any, passed, or to be passed, by the Hon’ble 

Supreme Court of India or the High Court or the National Green Tribunal. 

 
[F.No. 25/122/2015-ESZ] 

LALIT KAPUR, Scientist ‘G’ 
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ANNEXURE-I 

 
MAP OF ECO-SENSITIVE ZONE WITH LATITUDES AND LONGITUDES 
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Sanjay Tiger Reserve Global Positioning System Co-ordinates Eco-sensitive Zone Boundary for the most 
prominent locations  
 

Point Name Latitude Longitude 
E1 23° 51' 4.984" N 82° 10' 35.933" E 

E2 23° 53' 25.401" N 82° 14' 37.832" E 

N1 24° 5' 35.843" N 81° 35' 27.404" E 

N2 24° 7' 39.568" N 81° 32' 45.529" E 

S1 23° 48' 33.513" N 81° 47' 29.256" E 

S2 23° 48' 23.213" N 81° 48' 58.713" E 

W1 24° 2' 9.668" N 81° 28' 50.959" E 

W2 24° 2' 7.881" N 81° 27' 39.454" E 

 
Annexure-II 

List of villages in the Eco-sensitive Zone 
List of villages with Co-ordinates falling within the Eco-sensitive Zone 

 
S.No. State District Division Revenue Lattitude (DD) Longitude(DD) Area (hectare) 

1 Madhya Pradesh Shahdol North Shahdol Buchro 24.06114528 81.52151722 1794.853 
2 Madhya Pradesh Shahdol North Shahdol Kudara 23.91503278 81.52030056 693.176 
3 Madhya Pradesh Shahdol North Shahdol Koilari 23.96599944 81.50953639 1938.728 
4 Madhya Pradesh Shahdol North Shahdol Jamuri 23.88525167 81.55605833 1915.454 
5 Madhya Pradesh Shahdol North Shahdol Belha 23.91849667 81.53654583 493.147 
6 Madhya Pradesh Shahdol North Shahdol Mithauli 23.88924972 81.53362889 289.247 
7 Madhya Pradesh Shahdol North Shahdol Kuthuli 23.88027861 81.5836125 843.066 
8 Madhya Pradesh Shahdol North Shahdol Khargari 23.86470222 81.60479889 1579.521 
9 Madhya Pradesh Shahdol North Shahdol Dhonda 23.986195 81.48775389 1299.505 

10 Madhya Pradesh Shahdol North Shahdol Palaha 23.91116083 81.52471694 71.81 
11 Madhya Pradesh Shahdol North Shahdol Pipari 23.87020083 81.54230167 180.02 
12 Madhya Pradesh Shahdol North Shahdol Bansa 24.1077325 81.50593056 298.25 
13 Madhya Pradesh Shahdol North Shahdol Khadda 23.98067361 81.49064639 507.46 
14 Madhya Pradesh Shahdol North Shahdol Sarwahi 24.04489333 81.4979525 341.96 

North Shahdol Total 12246.197 
15 Madhya Pradesh Sidhi SanjayTR Barkadol 24.07353472 81.57295167 249.23 
16 Madhya Pradesh Sidhi SanjayTR Bastua 24.00224861 81.73506556 1185.39 
17 Madhya Pradesh Sidhi SanjayTR Goliphari 23.89886111 81.90297222 201.47 
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18 Madhya Pradesh Sidhi SanjayTR Kudariya 24.03320583 81.70979139 330.09 
19 Madhya Pradesh Sidhi SanjayTR Piprahi 24.03804111 81.69738222 735.06 
20 Madhya Pradesh Sidhi SanjayTR Ponri 23.96293028 81.77484833 1133.9 

Sanjay Tiger Reserve Total 3835.14 
21 Madhya Pradesh Sidhi Sidhi Amgaon 23.98001278 81.81507694 1170.41 
22 Madhya Pradesh Sidhi Sidhi Amradandi 23.88909472 82.23856444 34.19 
23 Madhya Pradesh Sidhi Sidhi Amrola 23.8721775 82.15683694 445.81 
24 Madhya Pradesh Sidhi Sidhi Barwahi 23.97058417 81.99451361 401.7 
25 Madhya Pradesh Sidhi Sidhi Belgaon 23.89326444 82.13598806 129.02 
26 Madhya Pradesh Sidhi Sidhi Beltal 23.86788861 82.12681472 186.45 
27 Madhya Pradesh Sidhi Sidhi Bendo 23.93543889 82.20335972 279.47 
28 Madhya Pradesh Sidhi Sidhi Bhagwar 23.96700167 81.97676056 305.71 
29 Madhya Pradesh Sidhi Sidhi Bhamraha 23.98142556 82.21455861 28.47 
30 Madhya Pradesh Sidhi Sidhi Bhanwarkoh 24.00096389 82.08172139 274.98 
31 Madhya Pradesh Sidhi Sidhi Bhuimar 23.96820139 82.14283833 296.77 
32 Madhya Pradesh Sidhi Sidhi Butu 23.9521775 82.12300222 155.53 
33 Madhya Pradesh Sidhi Sidhi Changohar 23.99762806 81.94620389 484 
34 Madhya Pradesh Sidhi Sidhi Dadari 23.87652583 81.7395025 365.37 
35 Madhya Pradesh Sidhi Sidhi Devri 23.98053194 82.12240667 334.47 
36 Madhya Pradesh Sidhi Sidhi Dharmadwari 23.98299861 81.90544861 261.55 
37 Madhya Pradesh Sidhi Sidhi Dhopkhar 24.00870861 81.8666625 802.89 
38 Madhya Pradesh Sidhi Sidhi Dighara 23.91131361 82.20341917 121.95 
39 Madhya Pradesh Sidhi Sidhi Duhkuria 23.97576639 81.79257778 181.57 
40 Madhya Pradesh Sidhi Sidhi Duwari 23.98738222 81.935005 661.71 
41 Madhya Pradesh Sidhi Sidhi Gadwahi 23.92972028 82.1595175 109.74 
42 Madhya Pradesh Sidhi Sidhi Gaibata 23.97576639 82.12901861 350.74 
43 Madhya Pradesh Sidhi Sidhi Ganjar 23.91202861 81.90361278 407.97 
44 Madhya Pradesh Sidhi Sidhi Ghatitola 23.96373361 82.12050028 487.07 
45 Madhya Pradesh Sidhi Sidhi Ghorbandha 23.912505 82.22956972 352.97 
46 Madhya Pradesh Sidhi Sidhi Haiki 23.91390833 81.73669833 222.66 
47 Madhya Pradesh Sidhi Sidhi Hardi 23.86622056 81.73098417 502.8 
48 Madhya Pradesh Sidhi Sidhi Harrai 23.87557278 82.10423833 256.8 
49 Madhya Pradesh Sidhi Sidhi Harraiya 23.98899056 81.92303194 199.52 
50 Madhya Pradesh Sidhi Sidhi Jawartola 23.88057667 82.118475 125.51 
51 Madhya Pradesh Sidhi Sidhi Juri 23.92209556 81.9677675 1124.38 
52 Madhya Pradesh Sidhi Sidhi Kamach 23.97124778 81.8414825 372.56 
53 Madhya Pradesh Sidhi Sidhi Karail 23.9556325 82.15230972 143.73 
54 Madhya Pradesh Sidhi Sidhi Karaunti 23.97266139 81.85252639 673.6 
55 Madhya Pradesh Sidhi Sidhi Karsoti 24.01776194 82.01816222 308.24 
56 Madhya Pradesh Sidhi Sidhi Kathautiya 23.96230417 82.15028444 106.97 
57 Madhya Pradesh Sidhi Sidhi Keshkhera 23.96111278 82.2084825 27.96 
58 Madhya Pradesh Sidhi Sidhi Keslar 23.91899806 82.1436725 366.22 
59 Madhya Pradesh Sidhi Sidhi Khairi 23.9094075 81.723955 300.08 
60 Madhya Pradesh Sidhi Sidhi Khamariya 23.92513361 82.1546925 86.16 
61 Madhya Pradesh Sidhi Sidhi Khamchaura 24.08943722 81.5959825 376.67 
62 Madhya Pradesh Sidhi Sidhi Khokhara 24.04509028 81.87283472 474.31 
63 Madhya Pradesh Sidhi Sidhi Korar 23.97004806 81.96913778 693.72 
64 Madhya Pradesh Sidhi Sidhi Kota 23.85174556 81.74325528 443.45 
65 Madhya Pradesh Sidhi Sidhi Kotma 23.93948944 81.95603278 340.15 
66 Madhya Pradesh Sidhi Sidhi Kundaur 23.83059889 81.82379139 638.98 
67 Madhya Pradesh Sidhi Sidhi Kurchu 23.84269111 82.18137917 484.16 
68 Madhya Pradesh Sidhi Sidhi Kusmi 23.97671944 82.00190028 612.19 
69 Madhya Pradesh Sidhi Sidhi Kuthar 24.06795167 81.6293825 670.02 
70 Madhya Pradesh Sidhi Sidhi Ladgat 23.95688333 81.87877278 145.55 
71 Madhya Pradesh Sidhi Sidhi Lurghuti I 23.87122444 81.75701556 474.49 
72 Madhya Pradesh Sidhi Sidhi Lurghuti II 23.8672 81.758765 388.7 
73 Madhya Pradesh Sidhi Sidhi Macheri 23.94449306 82.15975583 58.71 
74 Madhya Pradesh Sidhi Sidhi Machharkata 23.96957139 82.16922722 150.7 
75 Madhya Pradesh Sidhi Sidhi Majhauli 24.08972806 81.62238444 314.465 
76 Madhya Pradesh Sidhi Sidhi Manwari 23.92989889 82.00547417 78.02 
77 Madhya Pradesh Sidhi Sidhi Matkhaniya 24.03199889 81.73068639 1338 
78 Madhya Pradesh Sidhi Sidhi Merana 23.95593028 81.89366472 1104.37 
79 Madhya Pradesh Sidhi Sidhi Merki 24.02124889 81.75791556 135.16 
80 Madhya Pradesh Sidhi Sidhi Nangpokhar 23.87831306 81.71096917 110.39 
81 Madhya Pradesh Sidhi Sidhi Naurhia 23.90944672 81.91290528 288.84 
82 Madhya Pradesh Sidhi Sidhi Naurhiadewarth 23.93448583 81.98450639 374.34 
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83 Madhya Pradesh Sidhi Sidhi Niganni 23.98491667 81.79493111 122.29 
84 Madhya Pradesh Sidhi Sidhi Piparaha 23.96760556 81.92243611 735.06 
85 Madhya Pradesh Sidhi Sidhi Pori 24.10202722 81.57896917 381.08 
86 Madhya Pradesh Sidhi Sidhi Purehdol 23.87807472 82.12645722 187 
87 Madhya Pradesh Sidhi Sidhi Rohal 23.92960111 81.94656139 456.92 
88 Madhya Pradesh Sidhi Sidhi Sajadol 23.99050833 81.87231694 242.06 
89 Madhya Pradesh Sidhi Sidhi Saraiha 24.08342917 81.65758083 397.51 
90 Madhya Pradesh Sidhi Sidhi Sarsai 23.83685361 81.78316583 48.06 
91 Madhya Pradesh Sidhi Sidhi Semra 23.95604944 82.13694111 286.59 
92 Madhya Pradesh Sidhi Sidhi Songarh 23.99040639 82.11777111 387.55 
93 Madhya Pradesh Sidhi Sidhi Tal 23.83697278 81.74397 234.31 
94 Madhya Pradesh Sidhi Sidhi Trichuli 23.95443972 81.87023694 88.39 

Sidhi Total 26709.905 
95 Madhya Pradesh Singrauli Singrauli Bharsera 24.01014278 82.06061778 650 
96 Madhya Pradesh Singrauli Singrauli Jhara 23.99975 82.04935194 500 
97 Madhya Pradesh Singrauli Singrauli Parasi 24.03537222 82.03630611 120 
98 Madhya Pradesh Singrauli Singrauli Banjari 24.01913556 82.0026675 810 

Singrauli Total 2080 
99 Chhattisgarh Manendragarh Manendragarh Barwahi 23.90590639 81.65047917 257.78 

100 Chhattisgarh Manendragarh Manendragarh Marisarai 23.8406425 81.67514167 361.76 
101 Chhattisgarh Manendragarh Manendragarh Barchha 23.86398889 81.64316556 77.23 

Manendragarh Total 696.77 
Grand Total (hectare) 45568.012 

Total Area in Square kilometre 455.68012 
 

 
Annexure-III 

ABSTRACT AREA OF ECO SENSITIVE ZONE 
 

S.N. State District Forest Division Legal Status  (Area (hectare)) 
Reserved 

Forest  
Protected 

Forest  
Revenue  Total Area 

1 Madhya Pradesh Sidhi STR 48.570 0.000 3835.140 3883.710 
2 Madhya Pradesh Shahdol North Shahdol 11614.750 521.600 12246.197 24382.547 
3 Madhya Pradesh Sidhi Sidhi 32992.870 11185.362 26709.905 70888.137 
4 Madhya Pradesh Singrauli Singrauli 814.000 0.000 2080.000 2894.000 
5 Chhattisgarh Manendragarh Manendragarh 1736.327 842.857 696.770 3275.954 
        47206.517 12549.819 45568.012 105324.348 

Total Area In (hectare) 105324.348 
Total Area in Square kilometre 1053.24348 

 
Annexure IV 

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.- 
1. Number and date of meetings. 
2. Minutes of the meetings: Mention main noteworthy points. Attached minutes of the meeting on separate 

Annexure. 
3. Status of preparation of Zonal Master Plan including Tourism Master Plan. 
4. Summary of cases dealt for rectification of error apparent on face of land record.  

Details may be attached as Annexure 
5. Summary of cases scrutinised for activities covered under Environment Impact Assessment Notification, 2006: 

Details may be attached as separate Annexure. 
6. Summary of case scrutinised for activities not covered under Environment Impact Assessment Notification, 

2006: Details may be attached as separate Annexure. 
7. Summary of complaints lodged under section 19 of Environment (Protection) Act, 1986.  
8. Any other matter of importance. 
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F. No. 22-43/2018-IA.III 
Government of India 

Ministry of Environment, Forest and Climate Change 

(IA Division) 

Indira ParyavaranBhawan 
JorBagh Road, Aliganj, 

New Delhi - 110003 

Dated: 8th August, 2019 

OFFICE MEMORANDUM 

Subject: Procedure for consideration of developmental projects located 
within 10 km of National Park/Wildlife Sanctuary seeking 
environmental clearance under the provisions of the 
Environmental Impact Assessment (EIA) Notification, 2006 -
regarding. 

The Hon'ble Supreme Court vide its Order dated 4.12.2006 in Writ 
Petition No. 460 of 2004 - Goa Foundation Vs. Union of India, has inter-alia 
directed that Ministry of Environment and Forests "(MoEF) would also refer to 
the Standing Committee of the National Board for Wildlife, under section 5(b) & 

5(c) (ii) of the Wildlife Protection Act, 1972, the cases where environmental 
clearances has already been granted where activities are within 10km. zone" of 
the boundaries of the Sanctuaries and National Parks." 

2. In this regard, the erstwhile MoEF vide Circular No. L-11011/7/2004-
1AII (I)(Part) dated 27.02.2007 and Office Memorandum No. J-11013/41/2006-
IA.11(1) dated 02.12.2009 delineated a procedure for consideration of 
developmental projects located within 10 km of National Park/Wildlife 
Sanctuary for grant of environmental clearance under EIA Notification, 2006. 
As per the stipulated procedure, prior clearance from Standing Committee of 
the National Board for Wildlife (SCNBWL) would be required for the 

developmental projects located within 10km of the National Park/Wildlife 
Sanctuary. 

3. Over a period of time, Ministry has notified number of Eco-Sensitive 
Zones (ESZs) around Protected Areas (PAs). Many of developmental activities 
are prohibited/regulated in these ESZs inter-alia including mining operations 
to be carried out in accordance with the order of the Hon'ble Supreme Court 
dated 4.08.2006 in the matter of T.N. Godavarman Thirumulpad Vs. UOI in 
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W.P.(C) No. 202 of 1995 and dated 21.4.2014 in the matter of Goa Foundation 
Vs, UOI in W.P.(C) No. 435 of 2012 as per the notifications issued for their 
constitution. 

4. 	In light of the aforesaid Orders passed by the Hon'ble Supreme Court, 
the issues related to the prior clearance from SCNBWL for the notified ESZs 
and the remaining areas have been examined in detail. In this regard, it has 
been decided by the Competent Authority in the Ministry to adopt a following 
procedure for consideration of developmental projects located within 10 km of 
National Park/Wildlife Sanctuary seeking environmental clearance under the 
provisions of the EIA Notification, 2006, in supersession of the earlier 0.M.s 
dated 27.2.2007 and 2.12.2009: 

i. Proposals involving developmental activity/project located within the 
notified Eco-Sensitive Zones (ESZ) shall be regulated and governed by 
the concerned ESZ notification. However, for the developmental 
project/activity located within the notified ESZ and covered under the 
schedule of the EIA Notification 2006, prior clearance from Standing 
Committee of the National Board for Wildlife (SCNBWL) is mandatory. 
In such cases, the project proponent shall submit the application 
simultaneously for grant of Terms of Reference as well as wildlife 
clearance. 

ii. Proposals involving developmental activity/project located outside the 
stipulated boundary limit of notified ESZ and located within 10 km of 
National Park/ Wildlife Sanctuary, prior clearance from Standing 
Committee of the National Board for Wildlife (SCNBWL) may not be 
applicable. However, such proposals from environmental angle 
including impact of developmental activity/project on the wildlife 
habitat, if any, would be examined by the sector specific Expert 
Appraisal Committee and appropriate conservation measures in the 
form of recommendations shall be made. These recommendations 
shall be explicitly mentioned in the environmental clearance letter 
and shall be ensured by the member secretary concerned. 

iii. Proposals involving developmental activity/project located within 10 
km of National Park/Wildlife Sanctuary wherein final ESZ notification 
is not notified (or) ESZ notification is in draft stage, prior clearance 
from Standing Committee of the National Board for Wildlife 
(SCNBWL) is mandatory. In such cases, the project proponent shall 
submit the application simultaneously for grant of Terms of 
Reference/environmental clearance as well as wildlife clearance. 
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iv. Proposals involving mining of minerals within the ESZ (or) one 
kilometer from the boundaries of National Parks and Sanctuaries 
whichever is higher is prohibited in accordance with the order of the 
Hon'ble Supreme Court dated 4.08.2006 in the matter of T.N. 

Godavarman Thirumulpad Vs. UOI in W.P.(C) No. 202 of 1995 and 
dated 21.4.2014 in the matter of Goa Foundation Vs. UOI in W.P.(C) 
No. 435 of 2012. 

5. 	This issues with the approval of the Competent Authority. 

(Sharath Kumar Pallerla) 
Director 

To 

1. Chairman, Central Pollution Control Board (CPCB). 

2. Chairman of all the Expert Appraisal Committees 

3. Chairperson/Member Secretaries of all the SEIAAs/SEACs 

4. All the Officers of I.A. Division 

5. Chairpersons/Member Secretaries of all SPCBs/UTPCCs 

Copy for information to:  

1. PS to Hon'ble Minister for Environment, Forest and Climate Change 

2. PS to Hon'ble MoS (EF&CC) 

3. PPS to Secretary(EF&CC) 

4. PPS to SS(AKJ) 

5. PPS to AS (RSP) 

6. PPS to JS (GM)/ JS(RS)/JS(AKN) 

7. Website, MoEF&CC 

8. Guard file. 
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